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LOK SABHA DEBATES

LOK SABHA
Tuesday, June 9, 1998 / Jyaistha 19, 1920 (Saka)

The Lok Sabha met at Eleven of the Clock

[ MR. SpeakeR in the Chair)
[English]
...(Interruptions)

SHRI BASU DEB ACHARIA (Bankura) : Mr. Speaker,
.Sir, hundreds of workers of IDPL are sitting in dhama in
front of the Parliament House. ...(Interruptions)

They have not been getting their salaries for months
together.

SHRIMATI GEETA MUKHERJEE (Panskura) : Sir,
hundreds of IDPL workers have not been getting their
salanes. ...(Interruptions)

MR SPEAKER : Shri Basu Deb Achana, please take
‘your seat.

...(Interruptions)
MR. SPEAKER: You can raise it in the ‘zero hour'.
...(Interruptions)

MR. SPEAKER: This is Question Hour. It is an
important hour.

...(Interruptions)
{Translation]

SHRI BENI PRASAD VERMA (Kaisarganj): Mr.
8peaker, Sir, people are coming from Ghaziabad for
8taging ‘dharna’ at Jantar-Mantar. They are not being
qllcwed toreach Jantar-Mantarin Delhi. Itis an assault
@n the democratic rights of the people. The Government
¥ Uttar Pradesh is not listening to them. Therefore,
they have to come to Delhi. Uttar Pradesh borders
Bave been sealed. Hon’'ble Home Minister is present
?re‘_ Government may be directed to allow the

bhaziabad people to enter Delhi to express their
¥ievances.

¥
&nglish Ji
$

MR. SPEAKER: This will not go on record.

(Interruptions)*

ORAL ANSWERS TO QUESTIONS
[English]
Administered Price Mechanism

+
*182. SHRIR. SAMBASIVA RAO :
SHRI VILAS MUTTEMWAR :

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state :

(a) whether the Government have processed the
recommendations of Nirmal Singh Panel for suggesting
phasing out of administered price mechanism of petroleum
products;

(b) if so, the main recommendations made by the panel
thereof;

(c) the action taken/proposed to be taken thereon; and

(d) the tentative time schedule for fina! implementation
of the recommendations of the Nirmal Panel?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI VAZHAPADY K. RAMAMURTHY) : (a) to (d) A
Statement is laid on the Table of the House.

Statement

1 The Government had appointed an Expert Technical
Group under the Chairmanship of Shri Nirmal Singh,
Joint Secretary (Refineries), Ministry of Petroleum &
Natural Gas to examine the impact on various sectors at
different levels of duty structure in case of dismantling of
APM. The major recommendations of the Expert
Technical Group are given at Annexure-|. Based on the
recommendations of Expert Technical Group, the
Government in November, 1997 had decided to
dismantle Administered Pricing Mechanism (APM) in
phases over a period of four years starting from 1998-
99 as per details given in Annexure-Il. The terminal year
for dismantling willbe 2001-02 and duty structure for the
terminal year is given in Annexure-Iil.

2. The process of dismantling of APM in the Petroleum
Sector in phases has already been initiated w.e.f.
1.4.98. Cost plus formula for indigenous crude oil
producers has been withdrawn, however, as atemporary
measure a minimum floor price has been fixed. The
system of retention pricing for all the refineries has been
abolished. However, Refinery gate prices of controlled
products viz. MS HSD, SKO, LPG and ATF are being
fixed on principles of “adjusted import parity” price for
existing refineries. The consumer prices of MS, HSD,
SKO (Public Distribution System), LPG (for domestic
use) and ATF continues to be administered and
consumer price of one of the five products, namely HSD
is being fixed on principles of import parity pricing up to
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ex-storage point level. The prices of other petroleum
products like Naphtha, FO, LSHS, Bitumen, Paraffin-
wax etc. have been decontrolied w.e.f. 1.4.98 and the oil
companies have been allowed to fix their prices based
on the market consideration. Cost plus formula for
shipping of crude oil has been withdrawn.

3. Imports and exports of all petroleum products, except
crude (slop crude and crude condensate), NGL, ATF,
MS and HSD will be decanalised during the transition
period. The customs duty on crude oil has been reduced
from 27% to 22% w.e.f. 2.6.98.

Annexure-|
Major Recommendations of the Expert Technical Group

The salient recommendations of the Expert Technical
Group are as under :

(a) The Group recommended a phase in period of 4-5
years for dismantling of APM.

(b) Cost-plus formula should be withdrawn for indigenous
crude oil producers, the price receivable by oil producers
should be increased to intemational levels in a phased
manner by paying a pre-announced increasing
percentage of weighted average FOB price of actual
imports of crude oil during the transition period.

(c) The system of retention pricing should be abolished for
all (existing and new) refineries, and pricing of petroleum
products at the refinery gate level should move towards
import parity, however, Refinery Gate prices of controlled
products viz. MS, HSD, SKO, LPG and ATF should be
fixed at “"adjusted import parity” prices for the existing
refineries during the transition period, all other products
should be sold by the refineries at market driven prices.

(d) Consumer prices of major petroleum products should
be moved to market prices, price of HSD should be fixed
on the principle of import parity pricing upto ex-storage
point level with immediate effect, and prices of other
major products, viz. LPG, ATF, SKO and MS, should be
moved towards principle of import parity in a phased
manner and pricing of Paraffin-Wax, Bitumen, Naphtha,
FO and LSHS should be decontrolled with immediate
effect.

(e

~

The transition period should be utilised for servicing and
amortising the Oil Bonds proposed to be issued by the
Government to the Oil companies, the price of crude
and petroleum products as mentioned above should be
fixed by OCC with enhanced autonomous powers.

() Imports and exports of all petroleum products, except
crude (slop crude and crude condensate), NGL, ATF,
MS and HSD should be decanalised during the transition
period, however, sourcing and import of crude should
be allowed to joint and private sector refineries under
actual user licensing policy with immediate effect.

JUNE 9, 1898

to Questions 4

(g) Duties on crude and petroleum products should be
rationalised in a phased manner as recommended in
the Model given in Appendix-I.

(h) Investments in the refining sector should be encouraged
by providing reasonable tariff protection and making
marketing rights for transportation fuels viz MS, HSD
and ATF conditional on owning and operating refineries
with an investment of at least Rs. 2000 crores or oil
exploration and production companies producing at
least three million tonnes of crude oil annually.

(i) Cost-plus formula for shipping of crude oil should be
withdrawn and the rates should move towards market
related rates with immediate effect.

() Freight subsidy on supplies to far-flung areas should be
met through the fiscal budget and

(k) To establish a regulatory framework to oversee the
functioning of and enforcing & competitive framework in
the Hydrocarbon Sector.

Appendix-|
Phased Duty Structure
As per Technical Committee Report
(per cent)

Customs Existing Proposed
duty 96-97 97-98 98-99 99-00 00-01 01-02
Crude 27 20 15 10 0 0
HSD/LDO 32 25 25 25 15 15
MS 32 30 25 25 15 15
ATF 32 30 25 25 15 15
LPG 12 10 10 10 10 10
LNG 12 0 0 0 0o 0
FO/LSHS 32 25 20 15 10 10
Naphtha/NGL 0 5 5 5 5 5
Kerosene 0 0 0 0 0o o0
Bitumen 32 30 25 20 15 15
Others 32 30 25 20 15 15
Excise duty  Existing Proposed

96-97 97-98 98-99 99-00 00-0101-02
1 2 3 4 5 6 7
MS 20 20 25 25 165' 165°
LPG 10 10 10 10 10 10
LNG 10 10 10 10 10 10

FO, Naphtha &

LSHS-Gen. use 15 15 15 15 15 15
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1 2 3 4 5 6 7
FO, Naphtha and

LSHS-Fertilisers 0 0 0 0 0 0
Kerosene 10 10 10 10 10 10
HSD/LDO 16 15 15 15 15 15
ATF 15 15 15 15 40 40
Bitumen 15 15 15 15 15 15
Others 15 15 15 15 15 15
! Inclusive of surcharge

2Inclusive of surcharge

Annexure-il
Phased Programme of Reforms

Particulars Model

Transition Phase 4 years

1 2

Year 1 (1998-1999)

(i) Removal of cost plus
formula and payment to

crude producers as percen- 75 per cent

tage of weighted average

FOB price of actual imports

(it) Products to be controlied
during transition period.

(iii) Withdrawal of retention
margin concept for the
refineries and refinery

gate prices for controll-
ed products

MS, HSD, Kerosene, ATF
and LPG

Adjusted import parity
prices to existing refineries
and tariff adjusted import
parity prices to new
refineries

(iv) Products to be decontrolied Nephtha, FO, LSHS,

(v) Exim Policy

Bitumen, Paraffin wax
Decanalisation of imports/
exports of all petroleum

products exceptcrude (slop
crude and crude conden-

to Questions 6

1 2
(vii) Customs duties Rationelisation done in a
phased manner
(viii) Increase in prices of :
Kerosene (PDS) 30 per cent of existing ex-
storage point prios -
LPG (Domestic) 33 per cent of subsidy
passed on.
(ix) Freight and other under- 33 per ceat to be passed
recoveries on, in an equated manner

(x) Shipping of crude oil

Year 2 (1988-2000)

() Payment to crude prod-

ucers as percentage of
weighted average of FOB

(ii) Increase in prices of :

Kerosene (PDS)

LPG (Domestic)

(iii) Freight and other under-
recoveries

(iv) Rationalisation of duties

Year 3 (2000-01)

(i) Payment to crude prod-
ucers as percentage of
weighted average FOB
price

(ii) ATF

(iii) Increase in prices of :

Withdrawal of cost plus
formula for shipping of crude
oil and move towardsmarket
related rates.

77.5 per cent

30 per cent of revised ex-
storage point price at the
end of year 1

A further 33 per cent of
subsidy to be passed on

A further 33 percent to be
passed on, in an equated
manner

To continue

80 per cent

Deregulation of imports and
pricing :

sate), NGL, ATF, MS and Kerosene (PDS) 20 per cent of the revised

HSD ex-storage pointprice atthe
(vi) Sourcing of crude Sourcing of crude to be beginning of the year.

liberalised and import to be

allowed for joint and private LPG (Domestic) Suitable adjustment in

sector refinecies under prices to reach subsidy level

actual user licence at 15% of import parily.
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1 2

(iv) Freight and other under- Balance subsidy to be
recoveries passed on, in an equated
manner

Year 4 (2001-2002)

(i) Payment to crude produ-
cers as percentage of 82.5%

(i) Increase in prices of :

Kerosene (PDS) Suitable adjustment in
prices to reach subsidy
level at 33.33% of the import
parity.

2002 onwards Full Deregulation
Transfer of Subsidy on SKO
(PDS), LPG (Domestic) and
freight subsidy on supplies
to farflung areas to the fiscal
budget of the Govemment.

Annexure-ill
Duty Structure for 2001-02
(per cent)

Customs duty 2001-02
Crude Oto§
HSDALDO 15

MS 15
ATF 16
LPG 10
LNG Oto5
FONLSHS i0
Naphtha/NGL 5
Kerosene

Bitumen 15
Others 15
Excise duty 2001-02

1 2

MS 165’
LPG 10
LNG 10

JUNE 9, 1998

to Questions 8

1 2

FO, Naphtha and LSHS-

General use 15
FO, Naphtha and LSHS-

Fertilisers 0
Kerosene 10
HSD/LDO 15
ATF 40
Bitumen 15
Others 15

'Inclusive of surcharge.

SHR! R. SAMBASIVA RAO : Sir, the Expert Technical
Group has recommended abolition of Administered Price
Mechanism (APM). In this event the price mechanism will
help achieve self-sufficiency in petroleum products which is
now about 40 per cent only and likely to decline further. |
would like to know from the hon. Minister whether any
concrete steps in this regard have been worked out in this
regard.

SHRI VAZHAPADY K. RAMAMURTHY: Mr. Speaker,
Sir, the Commiittee appointed has recommended dismantling
of the APM and we have started it in right eamest from 1st
April, 1998. From that date, the APM is being abolished in
phases. The hon. Member has asked the question as to
whether this price mechanism will give us self-sufficiency in
oil production. The answer is, ‘definitely not'. It is not going
to help us in that direction. Now our figure of self-sufficiency
is between 37 per cent and 40 per cent. The demand is
increasing manifold. So, | cannot assure the House of
complete self-sufficiency in oil production in future also.

SHRI R. SAMBASIVA RAO : Sir, | would like to know
whether it is a fact that the Finance Minister has agreed in
principle to the recommendations of the Expert Technical
Group report which has suggested phased abolition of duty
on crude.

SHRIVAZHAPADY K. RAMAMURTHY: Sir, itis true that
the Ministry of Petroleum, the Ministry of Finance and other
connected Ministries have analysed the recommendations
of Nirmal Singh Commitiee and suggested phased out
reduction of duties. The terminal year fixed for complete
liberalisation in-the-oll Industry is 2002. in this year's Budget,
the Finance Minister has reduced duty on crude by 5 per
cent. By 2002 we have to bring down the crude import duty
to 0 from 5 per cent. ’

SHRI SUDHIR GIRI : Mr. Speaker, Sir, | wish to know.
through you, from the hon. Minister what sort of economic
advantages in terms of money and material will be gained
by resorting to the implementation of the recommendations
iof the Nirmal Singh Panel?
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SHRI VAZHAPADY K. RAMAMURTHY: As on date, in
our country, as far as petroleum products are concemed, in
the past we have adopted the dual pricing policy and also the
administrative price mechanism, through which we have
created artificial price hike also. This Committee has
suggested, firstly, that this burden should no more be bome
by the customers.

Secondly, oil products should completely be liberalised
by the terminal year 2002 and market determined price will
be prevailing. At that time, we are hopeful that the petroleum
products prices may come down in the terminal year.

Thirdly, in the phased manner, we are taking out the
APM. So also reduction in the excise duties and customs
duties. This will enable our national oil companies to get
themselves equippedto face the international market players
within our country. They will also be able to sustain the
competition from them. | hope in the terminal year 2002, the
market determined price will definitely give us some kind of
reduction in the oil prices.

SHRI MANORANJAN BHAKTA : Mr. Speaker, Sir, |
draw the attention of the hon. Minister to the Annexure-|
where it is mentioned that the freight subsidy on supplies to
far-flung areas should be made through the fiscal budget. |
would like to inform him that in the Union Territory of
Andaman & Nicobar Islands which is one of the most far-
flung and remote island territories of the country, is facing a
very erratic system of pricing of petroleum products. In the
islands like Campbell, Car Nicobar, Diglipur, Mayabandar
and Rangat, the price of petroleum is Rs. 40 a litre or Rs. 50
a litre, Similariy, the prices of all the petroleum products are
very high. '

So, | would like to know categorically from the hon,
Minister what sort of mechanism he is going to provide for
these far-flung areas so that the customers do not suffer and
that they are not to pay exorbitant prices for petroleum
products.

SHRI VAZHAPADY K. RAMAMURTHY : Sir, in the
terminal year, 2002, we will be retaining 15 per cent of the
LPG subsidy and also 33.3 per cent of kerosene subsidy
which are being distributed through the public distribution
system. This subsidy will be passed on to the fiscal budget.
We will not be retaining it. And also one more subsidy and
other kinds of concessions will be continued for the far-flung
areas where we are supplying the petroleum products,
including LPG and kerosene.

The hon. Member has pointed out about the miseries in
the Andaman & Nicobar Islands. Sir, he can come to me and
discuss with me. We will take whatever possible steps. We
Wil definitely redress the grievances of Andaman & Nicobar
Islands to his satistaction. ...(Interruptions)

SHRI MANORANJAN BHAKTA : Will you send a group
of experts to study the problem?

SHRI VAZHAPADY K. RAMAMURTHY: We will consider.

JYAISTHA 19, 1920 (SAKA)

to Questions 10

SHRI V. SATHIAMOORTHY: Mr. Speaker, Sir, the hon,
Minister has mentioned that we are getting only 30 per cent
of the petroleum products out of the total requirement of
petroleum products. Is it the fate of our nation to depend
upon other nations for ever?

Or has our country got any master plan to attain self-
sufficiency in the near future? | would like to know from the
hon. Minister whether there is any plan to attain self-

sufficiency.

SHRI VAZHAPADY K. RAMAMURTHY : Sir, if God
willing, all our exploration efforts are going to yield fruits and
definitely the hon. Member’'s wishes will be fulfilled. As far as
our experience is concemed, as on date, India is having only
a scarce deposit. So this will not be going to meet our
requirement and demands for petroleum products in the
country. | cannot say that in a shorter period or in a long time,
we will be attaining self-sufficiency. We have to depend on
the rich and resourceful countries of the world for crude and
other petroleum products.

[Translation]
Unemployment

+
*183. DR. CHINTA MOHAN :
PROF. PREM SINGH CHANDUMAJRA :

Will the Minister of LABOUR be pleased to state:

(a) whether the number of unemployed persons had
gone to 58 million by 1997;

(b) if so, the reasons therefor;

(c) whether the Government have set a target for
elemination of unemployment by 2002 A.D. in the country;
and

(d) if so, the steps taken to achieve this target and the
percentage of additional avenues of employment required to
be generated annually for this purpose?

[English]

THE MINISTER OF POWER (SHRI P.R.
KUMARAMANGALAM) : (a) No, Sir.

(b) Does not arise.

(c) and (d) The approach to the Ninth Plan envisages
priority to agriculture and rural development with a view to
generating adequate productive employmentand eradication
of poverty. Greater productive employment willbe generated
inthe growth process itself by concentrating on sectors, sub-
sectors and technologies which are labour Intensive, in
regions characterized by higher rates of unemployment and
underemployment. The details will be known only after the
Ninth Plan document is finalised by the government.
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DR. CHINTA MOHAN : Sir, employment is an important
subject. Before the Lok Sabha election, the BJP in its
manifesto has said that it would bring in one crore jobs per
year. Already they have come to power. They have presented
the Budget. | would like to know categorically from the
Minister how many jobs he has created in this present
Budget. That is part one of my supplementary.

Part two is, last year the United Front Government has
brought in an Agricultural Labour Bill. Last year, suddenly
the Lok Sabha was dissolved. | want to know categorically
from the Minister when he is going to bring in the Bill for
discussion. if there is a delay, what are the reasons for the
delay?

SHRI P.R. KUMARAMANGALAM : Sir, | agree with the
hon. Member that undoubtedly employment is an important
issue. We have a major problem on our hand. In fact, the
Finance Minister during his Budget speech laid emphasis on
this problem saying that it is the commitment of our
Govemment to address this problem. He has very clearly
said that about 40 lakh families will be assisted in two lakh
groups this year by expending the existing NABARD scheme
for self-employment to ensure that much of employment is
created. In addition to that, the existing programmes should
achieve at least, about 7-8 million jobs this year. This is
according to the present Budget allocation. This answer is
with regard to the first part of his first supplementary or sub-
supplementary.

With regard to the Agricultural Bill, to the best of my
knowledge, the Government is, in principle, committed to it.
We are in the process of looking at it. | am sure the hon.
1.abour Minister will bring forward as soon as it is decided.

DR. CHINTA MOHAN : The previous successive
3ovemments, particularly, the Congress Governments have
brought in Jawahar Rozgar Yojana, Nagarpalika Bills to
remove rural and urban poverty and also unemployment. |
want to know this categorically from the Minister. Is there
any such scheme that the BJP Government is planning to
bring it? if so, what are they? This is part one of my second
supplementary.

MR. SPEAKER : Please put your supplementary.

DR. CHINTA MOHAN : Unemployed graduates,
undergraduates, post-graduates all of them are looking to
this Govemnment to get some type of incentive or some type
ofhelp. Is there any Plan before the Government to give them
any help for their employment?

SHRI P.R. KUMARAMANGALAM : | must point out that
the question that is being put is very particularly directed
towards the poverty alleviation programme which actually
should be addressed through a separate question. However,
since my friend has raised it in this House | must point out
to him that the hon. Finance Minister in his Budget Speech
has said that the existing poverty alleviation programmes will
be unified under the broad categories of self-employment
scheme and wage employment scheme could be intensified.
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Now, for specific details of how many schemes are
there, | would need a specific notice to reply to. But generally
| can assure him, through you, that this is our area of
concentration and we would definitely encourage and with
regard to youth | have already mentioned that we have a
programme where two lakh self-heip groups covering about
48 lakh families will be assisted in the next five years through
the scheme of micro-credit, that is, 10,000 self-employment
groups covering over two lakh families. This will be assisted
this year itself. .

[Translation]

PROF. PREM SINGH CHANDUMAJRA : Mr. Speaker,
Sir, alongwith the problems of poverty and illiteracy,
unemployment amongyouths is also spreading. Their parents
are very much concemed about it. In view of all this, our
Govemment had fixed a target in its National Agenda to
eliminate this problem from the country by the year 2002. |
would like to know about the efforts being made by the
Government to remove unemployment. Right now, 58 million
people are unemployed in our country.

[English]

MR. SPEAKER : This is not the way. Please ask your
supplementary.

[Translation]

PROF. PREM SINGH CHANDUMAJRA : Mr. Speaker,
Sir, the rate of employment generation is 2% in our country.
However, rate of employment generation is required to be
3% to get rid of unemployment problem. What efforts are
being made by the Government to encourage the agro-
based industries to achieve the desired rate of employment?

(English]

MR. SPEAKER: You put your supplementary, otherwise,
| will disallow your supplementary.

[Translation]

PROF. PREM SINGH CHANDUMAUJRA : Mr. Speaker,
Sir, the unemployed youth who go abroad in search of
employment are being looted by the agents. | want to know
whether a special cell will be set up by the Ministry of Labour
to check this loot and to provide employment to the people?

[English]

SHRI P.R. KUMARAMANGALAM: Sir, the hon,
Member's question is in many parts. But the first part, if | may
address with your permission is that he has indicated a
figure of 58 million as the unemployed. | would like to correct
his assessment because what was estimated was that
during the period 1892-97, i.e. the Eighth Plan period, the
number of persons who would require employment was 58
miliibn. if the rate of growth of employment was 3.84 per cent
during those years, we would have achieved this target. But
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what we achieved was about six million jobs per year during
the Eighth Plan, which means that there has been about 28
million which has not achieved the target. The actual number
of jobs that are estimated to be created by 2002 from the
period 1992 onwards in those ten years is 94 million. itis true
that in the Eighth Plan the target was 3.64 per cent but we
only achieved a target of 2.03 per cent.

In fact, the retargeting which was done half way through
the Plan was 2.7, but even that was not achieved. We have
fallen behind in our target. Today, in the Draft Ninth Plan-
which is not yet finalised-it is envisaged that by the end of the
year 2007, that is, by the end of the Tenth Plan, we should
be able to come to this House and tell the House that we
have been able to reach a level where unemployment is
under control or has come to a level of completing the target
of achieving total employment. But then that is only 2007,
not 2002 as originally envisaged because in the Eighth Plan
we have fallen behind in our target.

With regard to intensive agriculture, | can assure the
hon. Member that in the Ninth Plan we will concentrate on
agriculture-oriented and smaller industries to go in for this.
In fact, the Prime Minister has directed that Action Plan be
prepared to double the agricultural production over the next
ten years. Agriculture is the largest employment providing
sector with 66 per cent, and we would be concentrating on
that.

SHRI RAJESH PILOT: Will you be increasing the
agricultural production by taxing it at eight per cent as
proposed in your Budget. By this, unemployment will further
increase.

SHRI P.R. KUMARAMANGALAM : Sir, | will note my
hon. friend's comments and communicate the same to the
Finance Minister. | do believe that he has some point there.
I cannot wish it away because, after all, we both have always
argued the same point at one point, and even now.

But | would submit that with regard to employment
abroad, in the Ministry of Labour we do have a Cell and we
do give certification to people who are authorised agents to
deal with employment abroad. | understand that today,
about eight lakh people have employment abroad. We are
going into this and would be keeping an eye on this. But it is
not a question of solving the unemployment problem by
asking the people to be employed abroad. That is not our
intention. The intention is very clear that we have to increase
growth in areas which are labour-intensive to solve this
problem.

SHRI AJIT KUMAR PANJA : Sir, the unemployment
problem in West Bengal is extremely serious. It is reported
that in 1977, the total number of registered unemployed in
West Bengal was 16 lakhs. Now, in 1998, the number of
unemployed has gone up to 60 lakhs. | want to know whether
the hon. Minister has got the break up of the number of
Tegistered unemployed for each of the States and Union
Territories? That is part (a) of my question.
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Part (b) of my question is whether the Minister is aware
that the funds allocated for employment benefit schemes by
which various young people will be given jobs, like the
Jawahar Rozgar Yojana and the Prime Minister' Rozgar
Yojana, are being in properly utilised in West Bengal and
whether those funds have gone to Personal Ledger Account
and siphoned out and utilised elsewhere? These are the two
parts of my question.

SHRI P.R. KUMARAMANGALAM : Mr. Speaker, Sir,
everybody is asking double Supplementaries.

MR. SPEAKER : You can answer only one
Supplementary.

SHRI P.R. KUMARAMANGALAM : No, Sir, | am quite
willing to answer them. Sir, | may point out that | need a
separate notice for figures which Shri Panja has asked. We
do have them but | would communicate to him in writing how
much exactly is the figure of those who are registered in the
Employment Exchange. But | think it would be appropriate
for me to point out to him that it does not necessarily mean
that all those registered in the Employment Exchange are
unemployed because there are many people who are
privately employed but would still prefer to register themselves
because in our country, there is a tendency that the only job
thatis consideredto be a proper job is a Government job. So,
they do not declare the private job. It is a reality of life. So,
a mere increase of figures in the Employment Exchange
does not mean that there is necessarily an increase in the
unemployment. With regard to the West Bengal's level of
unemployment, he is right, he is not wrong, but then West
Bengal is not the only State where there has been an
increase ...(interruptions)

| have said that the West Bengal is not the only State
where unemployment has increased. What more do they
want? But he is right in what he says; it is not totally off the
mark.

SHRI AJIT KUMAR PANJA : He is saying that there is
unemployment all over. Should, therefore, no answer be
given regarding West Bengal? | want to know the actual
figure from the hon. Minister.

MR. SPEAKER : Let him complete.

SHRI AJIT KUMAR PANJA : It is not the way that the
minister is alleging about privately empioyed persons. What
is the inquiry made?

MR. SPEAKER : Let him complete.

SHRI P.R. KUMARAMANGALAM : | have told the hon.
Member that | will communicate the figures to him. The
present Question, unfortunately, did not arm me for a
question like this. But | assure him that he will get the figures.
...(interruptions)

MR. SPEAKER : | am coming to you.
...(Interruptions)
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MR. SPEAKER : Please take your seat.

SHRI P.R. KUMARAMANGALAM : With regard to the
yojanas in the Personal Ledger Account, the hon. Minister
in charge of programmes will have to give the reply and not
me. And, it would require a separate notice. Since he has
raised a specific question, the specific answer can be given
only by the hon. Minister concerned, or by me, it we have a
proper notice of it in advance. | shall obtain information and
send it to him.

SHRIMATI GEETA MUKHERJEE: Sir, regarding the
groups which are being given some training, it is said that
they will be given finances etc. | would like to know whether
the Government is thinking anything about marketing also
because this is one of the spheres where self-employed
groups, which are trained, are particularly being hindered.
So, | want to know whether the Government will take into
consideration as to how to provide some help to them, whom
even they are giving, in marketing their products.

SHRI P.R. KUMARAMANGALAM : Mr. Speaker, Sir, |
think the question and the suggestion is very relevant.
Whenever we do self-employment programmes, we
ultimately have a situation atthe end of it that when they start
manufacturing, the young youth who are self-employed
have a difficulty in marketing. | shall definitely take the
suggestion given by the hon. Member very seriously and
communicate it to both, the Minister of Finance as well as the
Minister of Rural Areas and Employment.

SHRI PRAKASH YASHWANT AMBEDKAR : Mr.
Speaker, Sir, the answer given over here is the 58 million
unemployed by 1997 do not exist. The first part of my
question: what is the correct figure then? Secondly, the
lavour-intensive technology has been emphasised by the
Minister himself.

Sir, we have Khadi and Village Industries Commission
where many schemes are run on this basis and on this
principle. In the organised sector, as far as | know, there is
a reduction in employment which is going on because of the
new technology that has been brought about. The schemes
that were implemented through Khadi and Village
Commissions have been totally changed. The schemes
which were in the form of a subsidy have now been started
in the form of a loan. May | know from the hon. Minister
whether he is going to look into that and bring about a change
because all amounts that are being given by the Central
Government to the State Governments or directly to the
societies are lying idle and due to this, the employment
generation which was to take place, has been reduced?

SHRI P.R. KUMARAMANGALAM : Mr. Speaker, Sir,
though the second half of the question does not deal with the
Question before the House, but | think that the suggestion
he has made is a positive one and | shall communicate it to
the Ministers concemed. But with regard to the figures, |
want to point out to him that 58 million was the figure of
estimation of total number of persons requiring employment
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during 1992-97. It was the number of people requiring
employment. And the question asked was whether the
number of unemployed persons had gone to 50 millions by
1997 to which | said ‘no’.

The actual figure of 1897, according tothe survey, would
be approximately 28 million. | should also tell the hon.
Member how | arrived at this figure. The figure of 58 millions
was expected. What was created was six million jobs every
year in five years. So, on subtracting 30 million from 58
millions, | arrived at 28 millions.

We must understand that the figures are only indicative.
These figures are National Sample Survey Organisation
figures. The truth of the matter is the last survey was done
in 1994 the survey was that 9 million were totally unemployed,
in other words, openly unemployed, i.e., they had no
employment at all. The number of those partly employed,
under the CDA Schemes, comes to 20 million. That is in
1994. Now in July, we are going to have next sample survey
which will be taken. That will be in 1998-99. Normally every
four years it is done. Therefore, the real accurate figure can
only be given after the sample is done. At present, | am
giving estimate to the hon. Member.

...(Interruptions)

SHRI ANNASAHEB M.K. PATIL: This unemployment
problem is a very important issue to the country and it is
creating lot of problems, not necessarily in the younger
generation, but even in various sectors of the country. it has
particularly hampered every sector such as, agriculture,
industry and many others. Plans have been made to achieve
a targeted growth of employment, but they have failed very
miserably. Therefore, | would request the hon. Minister to
clarify whether he would make a categorical review to
monitor the whole unemployment issue.

SHRI P.R. KUMARMANGALAM: It is a suggestion
which is welcome. | shall communicate it to the Labour
Minister. | am sure he will let you know about it.

Primary Heaith Centres in the States

+
“184. SHRI SADASHIVRAO D. MANDLIK :
SHRI A. VENKATESH NAIK :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a)the number of Primary Health Centres and Community
Health Centres functioning in various States in the country
with State-wise break-up;

(b) whether the Government have received any request
from State Governments for revamping secondary health
system in the States;

, (c)if 8o, the details thereof;
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(d) whether the Govemment have forwarded any
proposals to the World Bank in this regard;

(e) ¥ s0, the reaction of the World Bank thereto; and

(f) the funds proposed to be earmarked for secondary
heatth system in the country for Ninth Plan?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DALIT
EZHILMALA!) : (a) to (f) A statement is laid on the Table of
the Lok Sabha.

Statement

(a) An Annexure showing the numbers of Community
Health Centres and Primary Health Centres is enclosed.

(b) to (e) The State Health System Development Project
with World Bank Assistance is under phased implementation
in the State of Andhra Pradesh (Phase-l) and Kamataka,
West Bengal and Punjab (Phase-ll). Negotiations have
been held from 16th to 22nd April, 1998, with the World Bank
for the State Health Systems Development Project in Orissa
(Phase-lll). Project proposal for Maharashtra has also been
posed to the World Bank for inclusion in Phase-lll.

Project proposals have also been received by the
Govemnment from the States of Assam, Himachal Pradesh,
Uttar Pradesh, Tamil Nadu, Madhya Pradesh, Kerala, Delhi
& Rajasthan. These are proposed to be taken up with the
World Bank in a phased manner, with priority being assigned
to States with low health indices.

(f) The Ministry of Health have not earmarked funds
for the Secondary Health Systems in the 9th Plan as Healith
is a State Subject.

Annexure

Number of PHCs and CHCs Functioning as on 30.6.97

S.No. State/UT PHCs CHCs
1 2 3 4

1. Andhra Pradesh 1335 207
2. Annachal Pradesh 47 9
3. Assam 619 106
4. Bihar 2209 148
5. Goa t8 5
6.  Gujarat 960 186
7. Haryana 397 64
8. Himachel Pradesh 260 42
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1 2 3 4
9. J&K 335 45
10. Kamataka 1509 232
11.  Kerala 956 80
12. Madhya Pradesh 1376 190
13. Maharashtra 1695 300
14. Manipur 72 16
15. Meghalaya 81 10
16. Mizoram 38 6
17. Nagaland 33 5
18. Orissa 1056 157
19. Punjab 484 105
20. Rajasthan 1616 261
21. Sikkim 24 2
22. Tamil Nadu 1436 72
23. Tripura 56 1
24. Uttar Pradesh 3761 262
25. West Bengal 1556 89
26. A &Nslands 17 4
27. Chandigarh - 1
28. D & N Haveli 6 -
29. Daman & Diu 3 1
30. Delhi 8 -
31. Lakshadweep 4 3
32. Pondicherry 43 4
All India 22010 2622
[Translation]

SHRI SADASHIVRAO DADOBA MANDLIK : Mr.
Speaker, Sir, it has been stated in the answer that the project
proposal for Maharashtra has been forwarded to the World
Bank. | would like to know from the Govemment whether it
is true that the Worid Bank was ready to clear the proposal
but the Govemnment did not show any response in this
regard? Now, what is the reason for delay in materialising it
and when is the Government going to discuss the matter with
the World Bank?
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[English]

SHRIDALIT EZHILMALAI : At the moment, the proposals
of Orissa are being processed by the World Bank and at any
moment we are expecting the approval of the project. With
regard to Maharashtra, we will take it up in the next phase.

[Translation]

SHRI SADASHIVRAO DADOBA MANDLIK: Mr.
Speaker, Sir, | would like to know for how long the matter
regarding the Maharashtra Project was pending and whether
it has been materialised now. Will the hon’ble Minister give
aconcrete reply in this regard? Has the World Bank effected
any cut in the grant given for Primary Health Centres and
Community Health Centres after the nucleartests conducted
by our country? If so, what will be the policy of the Government
in this regard?

Mr. Speaker, Sir, it has been stated in the 9th Five Year
Plan that Health Services will not be the responsibility of the
Central Government, however, it is not possible as the
Central Government has the responsibility to formulate the
national policy. | would like to know whether a rural heaith
policy will be formulated by the Government in Sth Five Year
Plan to get the benefit of good health Services in the 21st
Century?

[English]

SHRI DALIT EZHILMALAI: With regard to the project in
Maharashtra, itis atthe stage of apprising by the World Bank.
About the second point, we have not received any
communication from any external agency with regard to
stoppage or any problems with regard to funds that have
already been agreed to for implementing the programmes.

Therefore, | do not have anything to say in respect to the
question about the explosion and after that.

[Translation]

MAJOR GENERAL BHUVAN CHANDRA KHANDURI,
AVSM: Mr. Speaker, Sir the figures regarding the Primary
Health Centres and Community Health Centres have
disparities in the case of some States. However, | would like
to draw the attention of the hon’ble Minister towards hilly
areas of Uttaranchal. Even today no Primary Heaith Centre
is available there even after walking for 24 hours. It has been
stated that according to the norms fixed on the basis of
population, the number of Primary Health Centres have
been completed. Hon'ble Minister, Sir, | would like to know
when these norms were laid. The geographical situation of
hilly and backward areas has not been taken into
consideration while laying down these norms. Even after
walking a long distance, no primary or Community Health
Centre is available there. What are these norms? Are these
norms laid down on the basis of time taken by a person to
reach at these centres on foot or by a vehicle? 95
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proposals of Primary Health Centres for the State of Uttar
Pradesh and Uttaranchal are pending with Central
Government. | want to know whether the approval will be
granted for these 95 Primary Health Centres in Uttaranchal?
What the hon’ble Minister has to say about it?

[English}

SHRI DALIT EZHILMALAI: The Primary Health Centres
as well as the CHCs and SHS are all institutions looked after
by the respective State Governments. Uttaranchal is in Uttar
Pradesh. So, the Uttar Pradesh Government has the primary
responsibility to take care of these Primary Health Centres
as well as the CHCs in the Uttaranchal area of Uttar Pradesh
...(Interruptions)

MAJOR GENERAL BHUVAN CHANDRA KHANDURI,
AVSM: | am talking about the norms. He has said nothing
about the norms. | want to know whether we require any
norms. It has not been replied. The norms ware laid down by
the Planning Commission. ...(Interruptions)

MR. SPEAKER: He is replying to that
...(Interruptions)

MAJOR GENERAL BHUVAN CHANDRA KHANDURI,
AVSM: | amtalking of the norms which were laid down by the
Centre.

SHRI DALIT EZHILMALAI: These norms have been
liberalised for the hilly areas particularly with regard to a
population of more than 3000 and 20,000. This is how it is
being liberalised ...(Interruptions)

MAJOR GENERAL BHUVAN CHANDRA KHANDURI,
AVSM : | am talking of the walking distance. Today. the
pregnant women have to walk for 24 hours. Whereas he is
talking of the population. ...(Interruptions)

MR. SPEAKER : Please listen to what he is saying.

SHRI DALIT EZHILMALAI : Accordingly, we have given
the guidelines to the respective State Governments. it is for
the State Governments to look after the hilly areas
...(Interruptions)

MAJOR GENERAL BHUVAN CHANDRA KHANDURI,
AVSM : | am not talking of the population policy but the
walking distance. He has not given the reply ...(/nterruptions)

MR. SPEAKER: Shri K. H. Muniyappa.
...(Interruptions)
MR. SPEAKER: | have allowed Shri K. H. Muniyappa.

SHRI K. H. MUNIYAPPA: Sir, in 1993, the Government
of India had asked the State Governments to propose
names of the district hospitals to provide an additional 200
beds in these hospitals. Accordingly, the Government of
Karfiataka had proposed 10 district hospitals to upgrade
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them with 200-beds. Kolar district is also one of the districts
where this facility is to be provided. it is to be done with the
aid of the World Bank. May | know from the hon. Minister
when these projects will be taken up and when they will be

completed?

SHRIDALIT EZHILMALAI : These projects are taken up
with the World Bank in a phased manner...(/nterruptions)

SHRI KONIJETIROSAIAH : Sirthe conditions prevailing
in aimost all the PHCs are very horrible, most unhygienic.
Doctors are not residing in many of the Centres
...(Interruptions)

MR. SPEAKER : Mr. Minister, have you replied to Shri
Mnniyappa's supplementary?

SHRI DALIT EZHILMALAI : We have a priority.
Whichever States come up with their projects. we priorities
them. Now, Phase-!| and Phase-Il have been taken up.

But with regard to Karnataka, they have already been
taken up by the World Bank. As far as Kamataka is concemed,
the cost of the project offered so far comes to Rs. 546 crore
and the duration of the project is five-and-a-half years. This
project will cover extending and renovating 21 district
hospitals, 117 sub-divisional hospitals and 74 community
hospitals in Karmataka.

SHRI KONIJET!I ROSAIAH : Sir, the conditions in
almost all the PHCs are horrible. in many of the States, the
doctors are not residing in the hospitals at all. The aim of the
Government of India is ‘Health for all by 2000 A.D." With
these ugly conditions prevailing in almost all the PHDCs,
how are you going to achieve your aim of ‘Health for all by
2000 A.D.’ Will you please explain?

SHRI DALIT EZHILMALAI : | have no difference of
opinion with the hon. Member. The conditions in the rural
areas of the country are certainly prevailing as the hon.
Member has said. But again, we look upon the respective
State Governments to put up primary health centres or CHCs
or whatever medical institutions which they are supposed to
offer to the peopie living there. Therefore, the Central
Government has hardly got anything to straightaway interfere
into those areas and do things there.

SHRI KONIJETI ROSAIAH : Will you at least convene a
Conference of Health Ministers and have a meeting with
them to give them some views on how to improve the PHCs?

SHRI DALIT EZHILMALAI : | am thankful to the hon.
Member for raising this question. To begin with, we are going
to hold the Southern Regional Health Ministers Conference
in Andhra Pradesh on 18th and 20th of this month. We are
taking ali sincers efforts to see that the primary health

z::tm, particularty the rural parts of the country, are iooked
r.

PROF. A.K. PREMAJAM : Our motto is ‘Health for el by
2000 A.D.’ We have & network of primary heaith centres and

JYAISTHA 19, 1820 (SAKA)

to Questions 22

community health centres as far as heaith of rural areas is
concemed. But all is not well with the urban centres. My
question is this. Is there any proposal for creating a simitar
set-up or network for also urban centres giving importance
to reproductive and child care centres?

SHRI DALIT EZHILMALAI : | am again thankful to the
hon. Member. | do not have anything more to add to the
pitiable conditions of the rural areas of the country. It has not
just come in a short time. ...(Interruptions)

PROF. A.K. PREMAJAM : My question is about the
urban centres? Is there any special set-up or proposal or
project for improving the conditions of urban areas because
allis not well with the urban areas as we thinkittobe? ls there
any proposal for Kerala?

SHRI DALIT EZHILMALAI : | do not say that everything
is fine either here or there. it is not only that the people of the
rural areas of the country are suffering without minimum
health care but also the people in the urban areas are
suffering.

PROF. A.K. PREMAJAM : Is there any new proposal for
urban areas or not?

MR. SPEAKER : Please listen to him. Please take your
seat.

SHRI DALIT EZHILMALAI : | will assure the hon.
Member that we will take into consideration any suggestion
that she has to offer like constituting a committee or working
out a proposal to improve the conditions in the urban areas.

SHRI C. GOPAL : | would like to know from the hon.
Minister the criteria to be adopted for the selection of States
for World Bank projects.

SHRI DALIT EZHILMALAI : The criteria for selection of
States for SHSD Project are lack of adequate facilities for
medical care at primary and secondary levels, epidemiological
situation in the concemed State, commitment of the State
Government to undertake a healith reform and commitment
of the State Government to provide adequate funding for the
health sector as a whole.

The criteria also include the State Health System
Development Project in particular as well as an undertaking
to take over the entire responsibility after the project period
is over, economic backwardness of the State, Including rural
population, track record of the particular State in implementing
the other externally-funded projects.

[Translation]

SHRI RAJO SINGH: Mr. Speaker, Sir, some schemes
regarding the setting up of Primary Health Centres in states
have been taken up by the World Bank for which it has laid
down some norms. There are many states like Orissa. Bihar
etc. with whom Government has not made any

correspondence in this regard. Hence, project proposals
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have not been received from some backward States.
Theretore, through you, | would like to know whether the
efforts will be made to call for proposals from the States from
where such proposals have not been received ?

[English]

SHRI DALIT EZHILMALAI: Sir, there are also State
Governments who hardty respondto the Central Government.
Not only they never bother to respond to the Union
Govermnment but they also do not bother about the external
agencies which come forward to aid this health sector in
their respective States, particularly the States which he was
referring to?

After a very great effort, the Government of Orissa havé
naw finalised their project. The World Bank has also accepted
the\project. That is in the process now.

Construction of Ram Temple

+
“185. SHRIG.M. BANATWALLA :
SHRI INDRAJIT GUPTA :

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether itis a fact that construction of structures of
Ram temple is being carried out at Ayodhya and Pindwara
which are likely to be assembled at the Janambhoomi site in
Ayodhya by Kar Sevaks;

(b) if so, the reaction of the Unidn Govemment thereto;
and

(c) the steps taken/proposed to be taken by the Union
Govermnment to protect the status-quo as ordered by the
courts?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI) : (a) to (c) A statement is laid on the Table of the
House.

Statement

No construction activity is going on at the disputed Ram
Janma Bhoomi-Babri Masjid site at Ayodhya. However,
from various sources, reports have been received that some
cutting and carving of stone pillars are going on at places
away from the disputed site at Ayodhya and at some villages
in Rajasthan. Carving of stones away from the disputed Ram
Janma Bhoomi-Babri Masjid Site at Ayodhya does not
constitute violation of any law. In compliance with the
judgement dated 24.10.1994 of the Hon'ble Supreme Court
regarding the Ram Janma Bhoomi Babri masjid dispute, the
Central Gowt., as a statutory receiver, is taking all possible
steps to maintain status-quo in the disputed area.

SHRI G. M. BANATWALLA : Mr, Speaker, Sir, the hon.
Minister has said that away from the disputed site some work

is going on. It is an understatement. | would say that it is a
deliberate one.
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The reports are that more than 30 per cent of the work

has been compieted and things are being sent to Ayodhya
also. The Government now takes an attitude and says that

. the work, which is going on away from the site, does not

constitute any violation of the law. That is the crux of the
point.

Now, | submit that this is the language of the Vishwa
Hindu Parishad and the Govemment s speaking the language
of the President of the Vishwa Hindu Parishad who has said
that there is no legal bar in making preparations at places
other than the disputed site.

| would like to submit two things here. ...(Interruptions)

MR. SPEAKER : Shri Banatwalia, put your question,
please.

SHRI G.M. BANATWALLA : The preparations are going
on a grand scale to violate the sanctity of the court orders on
the site.

MR. SPEAKER : Please ask your question.

SHRI G.M. BANATWALLA : These preparations are
unlawful activities.

MR. SPEAKER : Shri Banatwalla, there are others also
to put questions. You please ask your question first.

...(Interruptions)

SHRI G. M. BANATWALLA : Please bear with me. |
would like to know whether the Government does not
consider the preparations which are going on at different
places with the declared objective of bringing the prefabricated
structures on the site as unlawful activities? Does the
Government consider it uniawful or not?

And, whether the Government does not consider such
activities as communally very provocative, detrimental to the
interest of communal harmony, peace and our secular
democracy? And, therefore, will the Government not take
action against such unlawful, communally provocative
activity? The statements are being made that they would not
care for the Supreme Court and go on with the bringing of the
pre-fabricated structures at the site.

SHRIL.K. ADVANI: Mr. Speaker, Sir, the hon. Member's
question is, whether the construction that is going on either
in Ayodhya, away from the site, or in some village in
Rajasthan, is an illegal activity or not. | would reiterate what
the Government and the Prime Minister had siid yesterday.
What | propose to reiterate is not the view either of this
Govemnment or of the Vishwa Hindu Parishad but It is the
view of the Gujral Government when Shri indrajit Gupta was
the Home Minister. | would like to once again quote what he
had said because this construction work has been going on
since 1991. in Mid 1997 when an objection was raised to this
construction work, Shri indrajit Gupta replied to ShriMaulana
Azad Madni, ‘I have had the matter examined. No

cqnsttuction activity. ...(Inferruptions)”
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SHRI G.M. BANATWALLA : Sir, it cannot be quoted
nere. This is wrong. The reply given in the other House
cannot be quoted here. ...(Interruptions)

MR. SPEAKER : Please let him complete.
...(Interruptions)
SHRI G.M. BANATWALLA : Itis a matter of Rule.

MR. SPEAKER : Please take your seat. This is not
proper.

SHRI G.M. BANATWALLA : What is being done 1s not
proper. It 1s against the Rule. There are clear Rules.

MR.SPEAKER : Please take your seat. L.ethimcomplete
first. You have to ask second supplementary also.

...(Interruptions)

MR. SPEAKER : We are not having a discussion on the
s.bject. This is a Question-Hour.

SHRI L. K. ADVANI : Sir, this is a letter written on 24th
January, 1998. | quote:

“Ihave had the matter examined. No construction activity
1s going on at the disputed site. It is a fact that some
cutting and craving of stone pillars is going ina workshop
established by the VHP, which is 2 Kms. away from the
disputed site. Since this activity persedoes not constitute
any violation of the law, it would not be possible for the
Government of India or the District Administration to take
any action in the matter.”

... (Interruptions)

MR. SPEAKER : Please take your seat.

e R S

45

. SHRILK ADVANI : The question asked to me is, what
{cts thq view of my Government. This Government endorses
glhe view that has been taken by the Gujral Government.

L

SHRI G.M. BANATWALLA : It is not merely some
ABclivity going on but now, it is an activity in full swing with
JBreat communal consequences and that must be realised.
#The context of the whole thing has to be realised that when
herg 1S a communal threat, the threat must be recognised
nd in the interest of communal harmony and peace.
(Interruptions)

MR.SPEAKER: Please ask your supplementary. Please
nderstand the position. There are other Members also who
ish to ask supplementary on this Question.

o SHRI G.M. BANATWALLA : Sir, please understand me
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MR. SPEAKER : You may then put your supplementary.

SHRI G. M. BANATWALLA : Sir, | have put it very
clearly that the activity which is going on in full swing at
various places is detrimental to communal harmony.

MR. SPEAKER : This has already been replied by the
Minister.

SHRI G.M. BANATWALLA: He has replied to only one
point. ... (Interruptions)

MR. SPEAKER: Mr. Akbar Ahmad, you must have
some patience.

SHRI G.M. BANATWALLA : The hon. Minister tells us
that all possible steps are being taken to maintain status
quo. Will he please give us the details of all those possible
steps being taken there in order to maintain status quo?
What are those steps that are being taken, specially when
such large scale preparations are going on and the
Government is a mere silent spectator to such full swing
work that is going on in violation of the status quo?

SHRI L.K. ADVANI : Sir, in my statement, | have
referred to the judgement of the Supreme Court that was
given on 24-10-1994. As per the judgement, all the pending
suits and other proceedings related to the disputed area
have been revived for final adjudication of the dispute by the
Allahabad High Court. The judgement casts a duty on the
Central Government to maintain status quo in the disputed
area till the adjudication is made in the title suits, for
implementation of the final decision therein. Now, in
pursuance of this directive of the Supreme Cour, the
Central Government has appointed the Divisional
Commissioner, Faizabad, as the authorised person under
section 7(2) of the Act. And for the last several years since
this judgement, from 1994 onwards till this date, status quo
has been scrupulously maintained at the disputed site.
There has been no change in the status quo.

KUMARI MAMATA BANERJEE : Sir you will appreciate
that Ayodhya issue is a very sensitive issue. In our National
Agenda for Governance, nothing is mentioned about Ayodhya
issue because of its sensitive nature. As per the verdict of
the court, there should not be any construction in the
disputed area. In the interest of integrity of this country, we
have to consider this matter very seriously. What is the stand
of the Government in regard to construction work going on
in an area adjoining the disputed area? Will the Government
keep a vigilant eye and take necessary steps so that the
court verdict is not defied; so that people’s sentiments are
not hurt; and so that a wrong message is not sent across to
the people in the country?

Hindus and Muslims should work together. ...
(Interruptions) We should not talk on party-lines. | am asking
this question in the interest of the country. ... (Interruptions)
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The Government should assure the House that construction
work will not be allowed even in the areas adjoining the
disputed area in Ayodhya. | want a clarification fromthe hon.
Minister in this regard.

SHRI L.K. ADVANI : Mr. Speaker, Sir, | appreciate the
concem expressed by the hon. Member. It was in order to
express our concern on this issue that in reply to the
Congress President, the Prime Minister of the country said:

“When the National Agenda for Governance was drafted
and adopted as the policy blueprint for my Government,
my party and its allies unanimously and consciously
decided to keep the Ayodhya issue out. We did so
because of our paramount commitment to national
security, communal harmony and socio-econgic
development. We did so also out of profound faith in the
wisdom of the Indian people to sort out all contentious
issues amicably in conditions of stable peace and all-
round development.”

Sir, | am sorry to say once again, what | have aiready
said. While the Government has been keen to keep the
Ayodhya issue out of the centre stage, it is the Opposition
which is trying to bring it back to the centre stage.

SHRI SALEEM QBAL SHERVANI : Mr. Speaker, Sir,
the hon. Member's question has not been replied to by the
Minister.

12.00 hrs.
[Translation]

SHRI LALU PRASAD : | would like to know from the
Hon'ble Home Minister ... (Interruptions) Hon'ble Home
Minister might remember that it was stated during the
meeting of the National integration Council that nobody will
be allowed near the mosque. Only rounds around the
‘Mandir’ will be allowed and no harm will be made to the
mosque. Your commitment was violated. Mosque was
destroyed. You failed to protect it ... (Interruptions) | am
asking the question only.

Secondly, Chief Minister of Uttar Pradesh was sentenced
to jail for one day by the Supreme Court for not obeying its
orders. The person who violated the orders and demolished
‘the mosdue has not become the Protector ... (Interruptions)
Therefore, | would like to ask the Hon'ble Home Minister
whether he will handover the disputed mosque to army or

not.

[English]

MR. SPEAKER : Question Hour is over.
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WRITTEN ANSWERS TO QUESTIONS
[English]
Family Planning Programme

*186. PROF. P.J. KURIEN :
SHRI RANJIB BISWAL :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the family planning programme has
suftered a serious setback;,

(b) if so, the details thereof and the reasons therefor. j

(c) whether any revised--Action-Ptan has been
formulated by the Government to control the population
growth;

(d) if so, the details thereof;
(e) the time by which it is likely to be implemented;
(f) the target set for the current century; and

(g) the achievement made in family planning State-
wise?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHR! DALIT
EZHILMALAI) : (a) to (g) It is not right to say that Family
Weltare Programme has suffered a serious setback. Actually,
for the country as a whole, Birth Rate has reduced from 29.5
per 1000 population in 1991 to 27.5 in 1996, and the Infant
Mortality Rate has declined during this period from 80 per
1000 live births to 72. According to Sample Registration
System Survey of 1996 conducted by the Registrar General |
of India, improvement in reducing Birth Rate during 1996
has been considerably larger than during the preceding
years. There has also been significant reduction in Infant
Mortality. It is, however, a fact that the situation in all the ;
States is not similar. While the States of Kerala, Tamil Nadu
and Goa have already achieved the replacement level of
Fertility of 2.1 or below, and the States of Maharashtra.
Guijarat, Kamataka, Andhra Pradesh, Punjab and West
Bengal are doing well enough to achieving the Goals set for
the year 2000 in National Health Policy, some of the States
like Uttar Pradesh, Madhya Pradesh, Bihar, Rajasthan,
Orissa and Assam have to strengthen their Programmes
substantially. The National Health Policy had accepted the
Goal of reducing the Birth Rate to 21, and Infant Mortality
Rate to less than 60 by 2000 A.D. The figures of State-wise
achievements are given in the Statement enclosed.

An important Initiative taken by the Govermment in 1995
was to seek to eradicate Polio from the Country by the yea'
2000. With this Objective, the Strategy of Pulse Polio

. immupnisation (PPI) under which all the Children below the

§
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age of 5 years are given Poilo Vaccine Drops, on two days
separated by about 6 weeks during the winter season every
year. Such PPI days have been successfully organised,
during the last three years. Effective organisation with the
help of State Governments, and large mobilisation of Non-
Government Organisations has ensured success of PPI.
During PPl in December, 97/January, 1998, coverage
achieved has been 105% both in Rural and Urban Areas,
This year, 131 million Children have been provided Polio
vaccine Drops. As a consequence, incidence of Polio has
come down from 4791 in 1994 to 1005 in 1996.

The Government has made the important Policy Reform
of giving up the practice of fixing Targets arbitrarily from
above for individual Contraceptives with effect from April,
1996. The practice of ftixing Targets for individual
Contraceptives suffers from the defects that Targets did not
reflectthe felt needs of the people, Targets focus attention on
achieving numbers only with quality of care becoming
secondary, and Targets were leading to some false reporting
to somehow show achievement. In the months following
withdrawal of Targets, the reported figures for Sterilisation,
1JD Insertions and Condom Users registered a decline. To
some extent, such decline was expected, because there was
no longer pressure for somehow meeting the Targets. But, to
some extent, in some States, complacency among Heaith
Workers was noticed. The Government organised effective
remedial measures. The mechanism for working out the
requirement of local community, through participatory
planning, and consultation at the village level was worked
out, and Target Free Manual for help of health functionaries
was prepared and disseminated all over the Country. Nation
wide intensive training, of all level of health functionaries was
organised, and as a result Sterilisations in 1997-98 have
increased by 5.7% over the 1996-97 level, IUD insertions
have improved by 7.3%, and Oral Pill users have increased
by 20.6%, while number of Condom users is roughly at the
level of the previous year. The Government is continuing the
Intensive effortin this direction, and the Manual for consultation
mechanism with the community has been revised, and has
been disseminated. Retraining of health functionaries is
being continued, and improvement during 1998-99 is
expected to be larger than was the case in the previous year.

Inthe long run, Population gets controlled by addressing
the Reproductive and Child Health (RCH) needs of people.
Theretore, while the Governmentis strengthening measures
tor helping people avoid unwanted pregnancy by using
contraceptive methods, strengthened Reproductive and Child
Health Programme has been operationalised since 1997-
98, for improving Reproductive and Child Health Services.
Under RCH Programme, arrangements for emergency
obstetric care are being substantially strengthened.
Immunisation, Oral Rehydration and Vit. A Administration
Programmes are being strengthened, to achieve 100%
Coverage. Training and Information Education &
Communication Programmes are being strengthened, by
'enf;/o'ltving Panchayati Raj Functionaries prominently in this

ol
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Statement

Crude Birth Rate (CBR) and Infant Mortality Rate (IMR) by
States, 1991 and 1996

SI. No. Name of State/UT IMR CBR

1991 1996 1991 1996
T 7 3 T35 5
1. Andhra Pradesh 73 65 260 228
2. Assam 81 74 309 278
3. Bihar 6 71 307 321
4. Gujarat 69 61 275 257
5. Haryana 68 68 33.1 28.8
6. Karnataka 77 53 269 230
7. Kerala 16 14 18.3 18.0

8. Madhya Pradesh 117 97 35.8 32.3

9. Maharashtra 60 48 262 234
10. Orissa 124 96 28.2 27.0
11. Punjab 83 51 27.0 23.7
12. Rajasthan 79 85 35.0 32.04
13. Tamil Nadu 57 53 208 195
14. Uttar Pradesh 97 85 35.7 34.0
15. West Bengal 71 55 27.0 228

16. Arunachal Pradesh  NA 54 30.9 21.9
17. Goa NA 15 16.8 144
18. Himachal Pradesh 75 62 285 23.0
19. Jammu & Kashmir  NA NA NA NA

20. Manipur NA 28 20.1 19.6
21. Meghalaya NA 48 324 304
22. Mizoram NA 25 NA 15.1
23. Nagaland NA 07 15.8 NA
24. Sikkim NA 47 225 20.0
25. Tripura NA 49 244 18.4
26. A&N islands NA 27 20.0 18.5
27. Chandigarh NA 45 13.8 17.5
28. D&N Haveli NA 71 31.1 28.9
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1 2 3 4 5 6 (d) the details of procedure being followed for allocation

of funds;
29. Daman & Diu NA 43 279 216
(e) whether any monitoring is done on the expenditure

30. Dethi NA 44 274 216 incurred and the work done annually; and
31. Lakshadweep NA 36 271 234 (f) if not, the reasons therefor?
32. Pondicherry NA 25 192 18t THE MINISTER OF STATE OF THE MINISTRY OF
All India 80 72 205 275 SOCIAL JUSTICE AND EMPOWERMENT (SHRIMAT!

Source : Sample Registration System of Registrar General,
India

Note : Not Available.

Miserabie Condition of Tribals

*187. SHRI BHERU LAL MEENA :
SHRI FAGGAN SINGH KULESTE :

Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether it is a fact that the condition of tribals in
different parts of the country particularly in Rajasthan has not
improved inspite of Development of Tribal Sub-Plan being

under implementation;

(b) if so, the facts thereof, State-wise;

(c) the amount allocated and spent under development
of Sub-Plan since 1994-95, State-wise;

MANEKA GANDHI): (a) No, Sir.
(b) Does not arise.
(c) A statement is placed on the Table of the House.

(d) Under Tribal-Sub-Plan strategy, the States/UTs
having Tribal Sub-Plan are required to earmark funds atleast
in proportion to the ST population in the State/UT. Pooling of
tunds has also been envisaged from sources like Central
Scheme, Centrally Sponsored Schemes, State Plan and
Institutional Finance. It has also been suggested to the TSP
States/UTs to operate the model which has already been
adopted in Maharashtra. According to this model, the entire
TSP funds are placed at the disposal of State Tribal
prioritisation and allocation of funds to various Departments.

(e) Yes, Sir.

(f) Does not arise.

Staterment

State/UTs wise amount allocated and spent under Tribal Sub-Plan out of State Plan Resources
for development of Scheduled Tribes since 1994-95

(Rs. in crores)

1994-95 1995-96 1996-97 1997-98
S. No. State/UTs Amount Amount Amount  Amount Amount  Amount Amount  Amount
Allocated Spent  Allocated Spent Allocated Spent Allocated  Spent#
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 78.76 56.44 125.88 69.89 55.19 55.20 191.93
2. Assam 109.76 # 147.00 11465 11368 *116.07 132.65
3. Bihar 587.02 # 687.02 # - # -
4. Gujarat 237.75 223.91 308.76 259.16 339.70 339.71 489.06
5. Himachal Pradesh 58.50 # 67.50 # 81.00 T 90.72
6. Jammu & Kashmir 87.87 # 119.57 # - # 231.12
7. Kamataka 47.85 # 67.68 O 79.81 # 84.98
8. Kerala 24.65 4 2432 #3045 [ 19.42




33 Written Answers JYAISTHA 19, 1920 (SAKA) to Questions 34
1 2 3 4 5 [ 7 8 9 10
3.  Madhya Pradesh 627.72 515.94 685.66 587.66 623.24 623.24 500.64
10. Mabharashtra 330.00 # 412.50 # 535.00 # 5§50.00
11.  Manipur 85.72 86.12 119.88 92.98 126.93 126.93 160.77
12. Orissa 348.40 # 568.85 # 43235 # 576.62
13. Rajasthan 187.12 # 305.45 # 34222 # 390.17
14, Sikkim 17.00 # 13.12 # . # 11.56
15, Tamil Nadu 28.33 20.05 36.39 2463  39.42 30.00 -
16.  Tripura 88.75 81.25 93.84 86.21 107.28 107.98 125.94
17.  Uttar Pradesh 2.60 * 2.87 # - # 32.00
18. Waest Bengal 77.03 # 75.67 # 54.86 # 102.79
19. A & N Islands 24.19 223 30.74 1.55 - 1.62 25.52
20. Daman & Diu 222 1.72 2.80 2.28 3.06 3.06 2.73
Total 3061.23 987.66 3895.50 1239.01 2964.19 1403.81 3808.62

# Not reported.
* Anticipated expenditure.
- TSP was not finalised.

Weltare of Women and Children

“188. SHRI MADHAV RAO PATIL : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state :

(a) whetherthe Government have started child survival
and safe motherhood programme for the welfare of women
and children;

(b) if so, the details thereof,

(c) the number of districts in the country included
under this programme till date State-wise; and

(d) the details of other schemes launched by the
Government for the welfare of women and children?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DALIT
EZHILMALAI) : (a) to (d) The ongoing Programmes for
Universal Immunization for six Vaccine preventable diseases,
Oral Rehydration Therapy to prevent deaths of Children due
todehydration resulting from diarrhoea, and Maternal Health
designed for related specific objectives were strengthened
and integrated in the form of Child Survival and Safe
Motherhood Programme in 1992-93. Such integration was
telt necessary, because various Maternal-and Chitd Health
Programmes are inter-dependent.

b Under the Child Survival and Safe Motherhood (CSSM)
Togramme, all the Districts of the Country were covered by

1996-97, CSSM Programme was' approved by the
Government, and was implemented during 1992-98.

The main components of the Programme were:

i. The Universal Immunization Programme-mass
immunisation of Women and Children againstsix Vaccine
preventable diseases viz.: Diptheria; Pertusis, Childhood
T8, Polio, Measles and Neo-Natal Tetanus.

ii. The Diarrhoea Control Programme aiming at reducing
deaths of Children below five years.

iii. The Acute Respiratory Infection (Pheumonia) Control
Programme.

iv Prevention and Control of Vitamin A deficiency.

v. Improving emergency Obstetric Care through setting up
of First Referral Units (FRUs) at Community Healith
Centres/Sub-District level.

vi. Dais Training for promoting safe delivery services.

Effective interventions to control Acute Respiratory
Infections through availability of anti-pneumonia drug through
Auxiliary Nurse Midwife, and strengthening of 1748 sub-
District Hospital as First Referral Units for provision of
emergency obstetric care were very sizeable additionat
achievements of CSSM Programme.
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Beginning from 1997-98, the CSSM Programme has
been further re-organised and strengthened in the form of
Reproductive and Child Health (RCH) Programme. This
Programme has become operational since September, 1997.
The Reproductive & Child Health Programme continues the
Policy of integration of related programmes, so that all the
relevant needs of citizens relating to Matemal and Child
Health matters can be addressed effectively.

In view of the fact that Reproductive Tract Infections/
Sexually Transmitted Infections (RTUSTI) afflict a large
number of men and women, affecting not only their own
health and well being but, frequently, also the health of the
new bom, facilities for RTI/ST! are being strengthened at
District and sub-District Levels all over the Country. Under
the RCH Programme, facilities for Maternal and Child Health
related matters will be continued and strengthened, but
specifically facilities for emergency Obstetric Care, Medical
Termination of Pregnancy, and institutional deliveries will be
strengthened at District and sub-District levels. Keeping in
view the fact thatthe RCH Status of the Tribal Population and
of population in Urban slums is poor, compared to general
Rural Population and also considering that health care
facilities for these segments of population have tended to
remain weak in the past, special additional strengthening
has been provided for such areas. The main emphasis in the
RCH Programme is being given, on improving the quality of
services to citizens, and on giving primary importance to the
felt needs of the users. Under the RCH, Panchayat Raj
Institutions will be prominently involved, for supportive and
advocacy functions, and Non-Govemment Sector including
NGOs and the Non-Government Medical Sector, will be
involved in improving availability of services to the people.

Waelfare and Rehabilitation of Child Labour

*189. SHRI MAHESH KANODIA :
SHRI RAM TAHAL CHAUDHARY :

Will the Minister of LABOUR be pleased to state:

(a) whether a survey has been conducted on child
labour recently;

(b) if so, the details thereof indicating the number of
child labour in the country, State-wise; and

(c) the steps taken for the welfare and rehabilitation of
these child labour, State-wise?

THE MINISTER OF POWER (SHRI P.R.
KUMARAMANGALAM): (a) to (c) The Hon'ble Supreme
Court in their judgement dated 10.12.96 had given certain
directions regarding the manner in which the children working
in hazardous occupations are to be withdrawn and the
manner in which working conditions of children working in
non-hazardous occupations are tobe regulated and improved
upon. One of the important directions of the Supreme Court
relates to completion of survey for the identification of
children working in hazardous and non-hazardous
occupations to be completed with in a period of one year. As
per the directions of the Supreme Court, the State/UT
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Govemments have undertaken survey for the identification
of working children. In compliance with the directions of the
Supreme Count, an affidavit dated 5.12.97 was filed before
the Supreme Court indicating, inter alia, the number of
children identified during the course of survey. A statement
indicating the number of children identified in the first phase
of survey is enclosed.

Child Labour is a deep-rooted socio-economic problem
which needs sustained efforts over a long period of time.
Considering the nature and magnitude of the problem a
gradual and sequential approach has been adopted to
rehabilitate child labour. The rehabilitation of children working
in hazardous occupations has been taken up in the first
instance. Under the National Child Labour Project Scheme,
special schools with provision for non-formal education,
vocational training, nutrition, health check, etc. are set up for
the rehabilitation of working children. So far 76 National
Child Labour Projects have been set up for the rehabilitation
of around 1.5 lakh children working in hazardous occupations.

Statement

Statement indicating the number of children identified
during the first phase of survey as per the directions of

Supreme Court

Hazardous  Non-Hazardous Total
Occupations Occupations
1 2 3 4 5
1. Andaman and

Nicobar Island U.T. 0 38 38
2. Andhra Pradesh 7769 39000 46769
3. Arunachal Pradesh 24 1095 1119
4. Assam 92 9712 9804
5. Bihar 24879 VYet to be finalised 24879
6. Chandigarh U.T. 0 44 44
7. Dadra & Nagar Haveli U.T. 0 0 0
8. Daman & Diu U.T. 0 0 ]
9. Delhi U.T. 10 960 970
10.Goa 35 74 109
11.Gujarat 1417 172 1589
12.Haryana 7 2813 2820
13.Himachal Pradesh 83 - 231 314
14.Jammu & Kashmir 19818 4417 24235

15.Karnataka - 7180 89077 96267
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1 2 3 4 5
16. Kerala ‘1081 8986 10067
17. Lakshadweep UT 0 0 0
18. Madhya Pradesh 11242 3567 14809
19. Maharashtra 1031 20302 21333
20. Manipur 0 589 589
21. Meghalaya 246 3636 3882
22. Mizoram 0 0 0
23. Nagaland

24. Orissa 23761 19146 215222
25. Pondicherry U.T. 0 617 617
26. Punjab 91 3523 3614
27. Rajasthan 3026 5064 8090
28. Sikkim 0 Yettobe finalised 0
29. Tamil Nadu 9493 8828 18321
30. Tripura 1 264 275
31. Uttar Pradesh 15105 18043 33148
32. West Bengal 254 15792 16046

Total (Provisional) 126665 428305 554970
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[Transiation)
Cataract Patients

*190. SHRI MOTILAL VORA :
SHRI JANARDAN PRASAD MISRA :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

.(a) whetherthe number of cataract patients is increasing
continuously in different parts of the country;

_ (b)ifso, the estimated number of patients suffering from
this disease annualty particularly upto March 31, 1998;

(c)whetherthe Governmentpropose totake any concrete
Steps to eradicate this disease;

(d) if so, the details thereof; and
(e) if not;-the reasons theretor?

to Questions 38

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DALIT
‘EZHILMALAI) : (a) There is an increase in the numbers of
Cataract Patients dueto the increase of elderly population as
Cataract is a degenerative disease that affects older age

groups.

(b) The annual incidence of Cataract Blindness is
estimated to be 20 lakhs.

(c) to (e) Cataract Blindness cannat be eradicated.
However, therefore, the Government launched a National
Programme for Control of Blindness in 1976 as 100% centrally
sponsored scheme with the objective of reducing its
prevalence level from 1.49% to 0.3% of the population by
2000 AD. Under the programme, Regional Institutes of
Ophthalmology, medical colleges, district hospitals and block
level primary health care centres were up-graded/
strengthened; and provision made for extending technical
training to the staff and supply of equipments and
consumables to them.

With a view to remove the heavy backiog of persons
suffering from cataractblindness a project with credit secured
from World Bank is being implemented in States of Andhra
Pradesh, Madhya Pradesh, Maharashtra, Orissa, Rajasthan,
Tamil Nadu and Uttar Pradesh which have shown levels of
blindness higher than the national average. The assistance
provided to States under the project, includes equipment
support, construction of eye wards/operation theatres, training
ofeye surgeons in Intraocularlens implantation and mobilising
supportof the voluntary organisations etc. Since the launching
of this project, the budgetary allocations for the programme
have increased to Rs. 75 crores during the current year from
Rs. 20 crores prior to 1994 and annual cataract surgeries
performed has increased from 19.13 lakhs to 30 lakhs.

[English]
Fertilizers and Chemicals Travancore Limited

*191. SHRICHENGARA SURENDRAN : Willthe Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) the total number of cases in respect of which the
Disinvestment Commission has suggested disinvestment of
shares so far;

(b the number of cases in which final decision has been
taken together with the reasons therefor;

(c) whether the Commission has recommended
disinvestment.of 51 per cent in Fertilizers And Chemicals
Travancore Limited (FACT);

(d) whether a delegation of employees of FACT met the
Minister and urged him not to accept the recommendations
made by the said Commission; and

(e) if so, the details thereof and the decisions taken
thereon?
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THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF FOOD AND CONSUMER AFFAIRS
(SARDAR SURJIT SINGHBARNALA): (a) The Disinvestment
Commission has suggested disinvestment of government
equity in five public sector undertakings under the
administrative control of the Ministry of Chemicals and
Fertilizers. These public sector undertakings are (1) Madras
Fertilizers Limited (MFL); (2) Pyrites, Phosphates and
Chemicals Limited (PPCL); (3) Fertilizers and Chemicals
Travancore Limited (FACT); (4) National Fertilizers Limited
(NFL); and (5) Indian Petrochemicals Corporation Limited
(IPCL).

(b) On economic considerations. it has been decided to
take appropriate steps for sale of 50% of the shares of
Madras Fertilizers Limited (MFL).

(c) and (d) Yes, Sir.

(e) The recommendations of the Disinvestment
Commission for disinvestment of government equity in
Fertilizers and Chemicals Travancore Limited (FACT) are
being examined.

Import of Blood

*192. SHRI P. UPENDRA :
DR. T. SUBBARAM! REDDY :

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether there is a shortage of blood in hospitals and
in various Blood Banks in the country;

(b) it so, the details of total shortage of blood indicating
the annual requirement of blood;

(c) whether the Government propose to import blood;

(d) if so, the main reasons for importing blood and the
total quantity likely to be imported, country-wise;

(e) the total amount involved therein; and

(f) the precautions taken by the Government to avoid
the risk of HIV contamination in the imported blood?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DALIT
EZHILMALAI) : (a) Though there is occasional and seasonal
shortage of Blood in some Hospitals and Blood Banks in the
country, overall there is no reported serious shortage.

(b) The requirement of Blood as per WHO norms of 7
units of Blood per Hospital Bed per annum is about 42.00
lakh units. As against this, the availability of blood is 30.39
lakh units. Both these figures are based on the Central
Bureau of Health Intelligence Report of 1987-89.

(c) No, Sir.
(d) to (f) Do not arise.
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Muitipurpose Identity Card

*193. SHRIC.D. GAMIT:
SHRI V.V. RAGHAVAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether there is any proposal to issue multi-purpose
identity cards to all adult citizens in the country;

(b) if so, the details thereof indicating inter-alia the
reasons and the necessity thereof and also the purpose for
which the card is likely to be used;

(c) whether the Government have consulted the State
Govemments in the matter;

(d) if so, the details of the reaction of the State
Governments in this regard;

(e) the expenditure involved in issuing the identity
Cards to the citizens and whether any portion of the same
is likely to be bome by the States;

(f) if so, the details thereof; and

(g) the time by which the proposal is likely to be
implemented?

. THE MINISTER OF HOME AFFAIRS (SHRI L. K.
ADVANI) : (a) to (g) The proposal is to-issue multipurpose
National Identity Cards to all citizens of 14 years and above.
Persons below 14 years are to be compulsorily registered
under Registration of Births & Deaths Act, 1969. The names
of such persons are to be included in thejr father's/mother's
cards. Separate coloured cards are proposed to be issued
to non-citizens. The multipurpose National identity Cards
will help in easy identification of persons to check illegal
immigration and infiltration and to trace criminals and
subversives. These Cards will also be used for the purposes
of issuing passports, driving licences, ration cards, health
care, admission in educational institutions, employment in
public/private sector, life and general ingurance as also for
maintenance of land records and urban property holdings.

The Central Election Commission and some State
Governments had earlier emphasized the need for National
Identity Cards. The details of expenditure to be incurred on
the scheme are being worked out. It is proposed that the
expenditure be shared equally between the Central and the
State Governments. The State Govemments willbe consulted
in finalisng the scheme. Its implementation will be taken up
then after a central legislation for the purpose has been
enacted.

Cancer Prone Areas

*194. SHRI N. DENNIS : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whetherthe cases of Orai Cancer hasbeen increasing
in some parts of the country;
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(b) if so, the reasons therefor, State-wise;

(c) whether the Government have identified the cancer
prone areas in the country;

(d) if so, the details of those areas identified so far,
State-wise; and

(e) the steps taken by the Government to control and
reduce the increasing rate of cancer from such areas?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHR! DALIT
EZHILMALAI) : (a) and (b) According to the five urban
population based Cancer Registries (Mumbai, Bangalore,
Madras, Delhi and Bhopal), functioning under National
Cancer Registry Programme of Indian Council of Medical
Research for last one decade, oral cancers have been more
or less stable, except for men at Madras which have shown
a slight increase. Tobacco use is the major cause of oral
cancer in the entire country.

(c) and (d) The incidence of cancer cases is reported
from all over the country.

(e) Following schemes are being implemented under
the National Cancer Control Programme for early detection,
creating awareness and treatment of cancer:

(i) Upgradation of Regional Cancer Centres in various
States/UTs.

(ii) Development of Oncology wings in identified Medical
Colleges/Hospitals.

(iii) Setting up of Cobalt Therapy facilities in various parts
of the country.

(vi) District Cancer Control Project.

(v) Financial assistance to NGOs for early detection and
awareness activities.

Drugs and Formulations

*195. SHRI SUSHIL KUMAR SHINDE : Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether prices of some drugs and formulations
have been revised during the last one year and the current
year;

(b) if so, the details thereof;

(c) the facts and the circumstances leading to such
revisions; and

(d) the manner in which the essential drugs required
for treatment of diseases included under the National Health
Programme remain within the reach of the common man?
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THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF FOOD AND CONSUMER AFFAIRS
(SARDAR SURJIT SINGH BARNALA) : (a) and (b) Yes, Sir.
Prices have been reduced in respect of 5 bulk drugs
(Ranitidine, Rifampicin, Mebhydroline Napadisylate,
Metronidazole and Benzoate) and increased in case of one
bulk drug (Pheniramine Maleate). Prices of formulations
based on the bulk drugs are revised accordingly.

(c) The prices have been revised as per the provisions
in paras, 3,7,8,9,10 and 11 of DPCO, 1995, and taking into
account changes in custom’s duty, rupee exchange rates
etc.

(d) To achieve increased availability of drugs at
competitive prices, including of drugs required for treatment
of diseases under the National Health Programme, industrial
licensing has been abolished in almost all cases except for
a few drugs, in accordance with the “Modifications in Drug
Policy, 1986" announced in September, 1994. Drugs having
high tum over and required for treatment of diseases under
the National Health Programme like Rifampicin, Chloroquine,
Insulin, Streptomycin etc., are under price control as per the
criteria faid down in the Drug Policy.

[Translation]
Ayurvedic Colleges

*196. SHRI CHINMAYANAND SWAMI : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the details of Ayurvedic Colleges functioning in the
country, State-wise;

(b) whether the demand of Ayurvedic Colleges has
been increasing continuously in the country;

(c) if so, the details thereof;

. (d) whether the Government propose to set up new
Ayurvedic Colleges in the country;

(e) if so, the details thereof and if not, the reasons
therefor; and

(f) the steps taken by Govemment to meet the demand
of Ayurvedic Colleges?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DALIT
EZHILMALAI) : (a) A statement (i) is laid on the Table of the
Lok Sabha.

(b) and (c) Yes, Sir. According to information received
from the Central Council of Indian Medicine, the demand for
setting up of new Ayurvedic Colleges in the country has been
increasing. Statement (i) indicating the number of Colleges
functioning in the country year-wise, for the period 1989-80
to 1997-98 is laid on the Table of the Lok Sabha.
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(d) The Department has no proposal, at present, to set
up a new Ayurveda Coliege.

(e) The Department has already set up the National
Institute of Ayurveda, Jaipur and is funding the Institute of
Post-Graduate Training and Research, Jamnagar. The
Department is also providing financial assistance to existing
Under-Graduate and Post-Graduate Colleges of Ayurveda
for strengthening and upgradation.

(f) Departmentis concemed about mushrooming growth
of substandard Ayurvedic Colleges, and the emphasis is on
strengthening the facilities and improving the Standard of
Education of the already existing Colleges of Ayurveda.

The Department would support the opening of only
those Colleges, in areas where there is a genuine demand,
and which fulfii the Minimum Standards of Education
prescribed by Central Council of Indian Medicine.

Statement-]
State-wise details of Ayurvedic Colleges
functioning in the Country

S.No. State/U.T. Number of Number of

Graduation  PostGraduation

Colleges Colleges
1 2 3 4
1. Andhra Pradesh 4 1
2. Arunachal Pradesh 0 0
3. Assam 1 0
4. Bihar 9 1
5. Delhi 1 0
6. Goa 1 0
7. Guijarat 9 2
8. Haryana 4 0
9. Himachal Pradesh 1 0
10. Jammu and Kashmir 0 0
11. Kamataka 40 2
12. Kerala 5 1
13. Madhya Pradesh 7 2
14. Maharashtra 37 15
15. Manipur 0 0

16. Meghalaya 0 0
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1 2 3 4
17. Mizoram 0 0
18. Nagaland 0 0
19. Orissa 4 1
20. Punjab 8 1
21. Rajasthan 2 2
22. Sikkim 2 0
23. Tamilnadu 4 0
24. Tripura 0 0
25. Uttar Pradesh 12 4
26. West Bengal 1 1
27. Andaman and Nicobar Island 0 0
28. Chandigarh 1 1
29. Dadar and Nagar Haveli 0 0
30. Daman & Din 0 0
31. Lakshdweep 0 0
32. Pondicherry 0 0
Total 154 33
Note:

0 =NIL

x = Ason 1.4.1998
xx= As on 1.4.1997
Data is provisional

Statement -l

Year-wise number of Ayurvedic Post-graduation Colleges
functioning since 1989-90

Data is Provisional

Year No. of Colleges
1 ___ 2

1989-80 98

1990-91 . 104

19901 -& 118

1992-83 132
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1 2
1993-94 134
1994-95 135
1995-96 139
1996-97 144
1997-98 154

Scheme for Medicinal Plant

*197. SHRI ANAND RATNA MAURYA :
SHRI PANKAJ CHOUDHRY:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government have formulated any
scheme to promote medicinal plants;

(b) if so, the details thereof;
(c) the States where the said scheme is implemented;

(d) the quantum of funds proposed to be provided to
States under this scheme, State-wise; and

(e) the steps taken by the Government to implement
this scheme in all the States?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DALIT
EZHILMALAI) : (a) and (b) Yes, Sir. The Department of
Indian Systems of Medicine and Homoeopathy has the
following schemes for growing of medicinal plants and
development of Agro-techniques for cultivation of these
medicinal plants:—

(i) Central Scheme for development and cultivation of
Medicinal Plants.

(i) Central Scheme for development of Agro-techniques
and cultivation of medicinal plants used in Ayurveda,
Siddha, Unani and Homoeopathy.

The Department of Family Weltare has also introduced
the following schemes for promotion of medicinal plants.

(iij) Improving awareness and availability of ISM remedies.
(iv) Setting-up of Vanaspati Vans.

(c) The list of the States where the Schemes indicated
atS\. No. (i) and (ii) above are being implemented Is annexed
as Statement, ’

(d) and (e) There is no State-wise Allocation of Funds
for these Schemes. The Schemes are circulated among
Organisations and States/).T's Governments for submitting
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Projects which are considered by designated Screening
Committee for approval keeping in view the eligibility criteria,
suitability and sustainability of proposals. An outlay of
Rs 150.00 lakh is proposed for the Schemes indicated at
Sl. No. (i) and (ii). No separate Funds have been earmarked
for the Schemes at SI. No. (iii) and (iv) above.
Statement

1. Andhra Pradesh
Arunachal Pradesh
Assam
Delhi
Guijarat

Haryana

N o oo s 0N

Himachal Pradesh

Jammu & Kashmir

© ®

Kerala

10. Karnataka

11. Madhya Pradesh
12. Maharashtra
13. Orissa

14. Punjab

15. Rajasthan

16. Tripura

17. Tamil nadu

18. Uttar Pradesh
19. West Bengal
[English]

Death due to Tobacco Use

*198. SHRI MUKUL WASNIK : Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the attention of the Government has been
drawn to the news-item captioned “Tobacco use kills 10
Lakh Indians per year” appearing in the ‘Asian Age’, dated
May 15, 1998;

(b) it so, whether the Government propose to launch a
massive and effective action plan to curb tobacco use;

(c) if so, the details thereof; and



47 Written Answers

(d) # not, the reaction of the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DALIT
EZHILMALAI) : (a) to (d) The Government is aware of the
news item.

Estimates from Indian Council of Medical Research
show that about 8 lakh persons die in India every year due
to Tobacco use.

The Government has intensifiedits efforts to discourage
people from Tobacco consumption. Under the administrative
instructions, Tobacco smoking is prohibited in Hospitals,
Dispensaries and other Health Care Establishments,
Educational institutions, Conference rooms, domestic air
flights, air conditioned chair cars and air conditioned sleeper
coaches in Trains, sub-urban Trains and air-conditioned
Buses under the control of Government of India. Smoking
has also been prohibited in public places and public
conveyances in the National Capital Territory of Delhi. In
addition, the following measures have been taken to
discourage consumption of Tobacco:-

(i) Asperthe Cigarettes (Regulation of Production, Supply
and Distribution) Act, 1975, it is mandatory to display
health waming in all cartons/packets of cigarettes.

(i) Underthe Prevention of Food Adulteration Rules 1955,
a waming ‘Chewing of tobacco is injurious to health’ is
mandatory on chewing tobacco products.

(iii) Direct advertisements relating to tobacco or tobacco
related products are prohibited on Doordarshan, and All
India Radio.

(iv) The Government has advised the State Governments
to discourage the consumption of products containing
chewingtobacco, including Gutka. They have also been
advised to ensure that tobacco products are not sold
around educational institutions such as schools,
colleges.

(v) Health Education.

Unaer tne National Cancer Control Programme,
emphasis is baing given on awareness and early detection
of cancer.
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A proposal is under consideration, to bring forward a
comprehensive legislation against the use of tobacco in the
country. The Ministry is examining what other steps can be
taken to stop/discourage the use of chewing Tobacco and
Gutka.

[Translation]

Multinational Companies in Pharma industry

*199. SHRIR.S. GAVAI : Willthe Minister of CHEMICALS
AND FERTILISERS be pleased to state:

(a) whether the Government have received any
proposal from the multinational companies for investing in
pharmaceuticals;

(b) if so, the details thereof, company-wise;

(c) the present position of those proposals and the
details of the proposals cleared so far; and

(d) the policy of the Government regarding the
investment in the pharmaceutical sector by the multinational
companies?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF FOOD AND CONSUMER AFFAIRS
(SARDAR SURJIT SINGH BARNALA) : (a) to (d) The policy
relating to foreign investment in drugs and pharmaceuticals
sector is contained in “Modifications in Drug Policy, 1986"
announced in September, 1994 which is available in the
Parliament Library. Briefly, investment upto 51%is permitted
inthe case of bulk drugs, their intermediates and formulations.
Investment above 51% is considered on a case to case
basis in areas where investment is otherwise not
forthcoming, particularly in the manufacture of bulk drugs
from basic stages and their intermediates, and bulk drugs
produced by the use of recombinant DNA technology as well
as specific cellitissue targetted formulations. Proposals for
foreign investment upto 51% are cleared through automatic
route by the Reserve Bank of India without reference to the
Govemnment. Proposals involving investment above 51%
are considered in the Foreign investment Promotion Board.
A list of applications received from multinational companies
in the year 1997-98 with details thereof and decisions taken
is enclosed as Statement. ‘

Statement
S.No. Name of Foreign Company Proposed Area of Activity Remarks
1 2 3 4
1. M/s Zenith Ltd., For manutacture of pharmaceuticals for Approved
Mauritius 100% export
2.  M/s Finchimica, italy For manutacture of Ceftazidine Approved
formulations for 100% export.
3. Ms Ethypharma SA, Setting up a 100% subsidiary for Rejected as the proposal did not conform to
France marketing of formulations the provisions laid down in the Modifications

in the Drug Policy, 1886
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4. M/s SmithKiine
Beecham, Plc., UK

5. (i) M/s Berlin
Chemie AG, Berlin
ments and others

(i) M/s Menarini
Participations SA, Luxembourg

For manutacture, marketing and
distribution of pharmaceuticals. The
products listed were analgesics, anti-
pyretics, antacids, laxatives etc.

For manufacture of medicaments
containing antibiotics, vitamin medica-

Rejected as the proposal did not conform to
the provisions laid down in the Modifications
in the Drug Policy, 1986

Rejected as the proposal did not conform to the
provisions laid down in the Modifications in the
Drug Policy, 1986

[English]

Free Vaccination Facilities to Hepatitis
Virus Affected Children

*200. SHRI N.K. PREMCHANDRAN : Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whetherthe Government propose to undertake the
free vaccination facilities for Hepatitis Virus affected children
below the age of 5 years;

(b) if so, the details thereof; and
(c) if not, the reactions of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DALIT
EZHILMALALI) : (a) to (c) Hepatitis B Vaccine is effective for
protection against Hepatitis B infection. If given in early
infancy, it will protect children from getting infected and
reduce carrier rates. Persons who are already infected with
Hepatitis B virus cannot however be treated by vaccination
which is a preventive measure. Hepatitis B vaccination has
not been included under the National Immunization
Programme.

As Hapatitis B can be contracted through specific routes
viz. the intravenous, sexual course or by administration of
infected biood or blood products, several other preventive
measures have been introduced e.g. encouraging the
immunization of Hospital Workers, mandatory testing of
blood donations at the time of transfusion, promotion of safe
sex and the use of sterile needles and syringes under the
National AIDS Control Programme.

[Translation)
Freedom Fighters’ Pension

*201. SHRI MOHAMMAD ALI ASHRAF FATM! :
SHRI BIJOY KUMAR “BlJOY™ :

Willthe Minister of HOME AFFAIRS be pleased to state:

_(a) thenumberof freedom fighters applications pending
with the Government for more than five years;

(b) the details thereof till date; State-wise

(c) whether the Government propose to reduce the
minimum imprisonment time of freedom fighters from six
months to three months for becoming eligible for freedom
fighter's pension;

(d) whetheranyproposaltoincrease the pension amount
and other facilities being provided to freedom fighters on the
occasion of 50th year of Independence is under consideration
of the Government; and

(e) if so, the details thereof?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI) : (a) No such application is pending.

(b) Does not arise.
(c) No Sir.

(d) and (e) On the occasion of the 50th Year of
Independence, the amount of pension payable to various
categories of freedom fighters and their eligible dependents
has been doubled and also linked to the Price Index. The ex-
Andaman Political Prisoners have been allowed to travel by
Shatabdi/Rajdhani Express trains and have also been
extended the facility of free air travel to Port Blair from
Calcutta/Madras once a year with a companion.

In addition, proposals to increase other facilities like free
medical treatment, guest house facility at Delhi, issue of rail
pass for longer period, etc., have also been received by the
Government.

Foreign Militants

1898. SHRI VIJAY GOEL:
SHRI KRISHAN LAL SHARMA :

Willthe Minister of HOME AFFAIRS be pleased to state:

(a) the number of terrorist groups active in Jammu and
Kashmir at present;

" (b) thenumberofforeign based groups out of them and
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the role played by them in the massacre took place in the
State recently;

(c) whether the Govemment have raised the issue of
these foreign mercenaries with concemed Govemments;
and

(d) if so, the details thereof?

THE MINISTER OF HOME AFFAIRS (SHR! L. K.
ADVANI) : (a) There are at present around ten militant
organisations in Jammu and Kashmir. Their names are as
under:

(1) Hizbul Mujahideen

(2) Harkat-ul-Ansar

(3) Laskar-e-Toiba

(4) Al-Burg

(5) Tehreek-ul-Mujahideen

(6) AlJehad

(7) J&K Liberation Front

(8) Al-Umar Mujahideen

(9) Hizbuliah

(10) Dukhtran-e-Milat

(b) Out of the above mentioned ten groups, Harkat-ul-
Ansar and Laskar-e-Toiba are the PAN Islamic Outfits and
are based in Pakistan. The other groups are also supported
and financed actively from Pakistan and some of them even
have their bases in Pakistan/POK.

Harkat-ul-Ansar, Hizbul Mujahideen and Laskar-e-Toiba
are the most active militant groups involved in terrorist
activities in Jammu and Kashmir at present. However there
is no specific input to identify the particular group involved in
the recent massacre at Prankot and also no group has
claimed responsibility for massacre, so far.

(c) and (d) The Government of India has raised the issue
of involvement of Pakistan in aiding and abetting terrorismin
Jammu and Kashmir with the Pak authorities at every available
opportunity. Government have also apprised the international
community about the support being extended by Pakistan, to
groups involved in terrorist activities in India.

[English]
Political and Economic Probiems of Assam

1899. DR. JAYANTA RONGP!I : Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Union Government are aware of the
political and economic problems of Hill areas of Assam;

(b) ifso, whetherthe Union Government shall convene
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a mesting of the Autonomous Hill Counclls of Assam to
thrash out the issues; and

(c) if so, the details of other steps proposeed to be taken
by the Union Govemment in this regard ?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI) : (a) and (b) Yes, Sir. A meeting is being convened
inthe Ministry otHome Affairs with the officials of Government
of Assam, Ministry of Finance, Planning Commission and
representatives of Karbi Anglong and North Cachar Hills
Autonomous Council on 18.6.98 at New Delhi to discuss the
issues pertaining to the two Autonomous Councils in Hill
districts of Assam.

(c) Government of India is committed to the
implementation of MOU signed with representative
Organisations of Karbi Anglong and North Cachar Hills
districts on 1.4.95. Accordingly, the Government of Assam
has been requested to resolve pending issues. Government
of India also proposes to provide greater executive and
financial powers and autonomy to these Autonomous
Councils and VI Schedule areas. Proposal in this regard has
already been sent to Government of Assam.

Minorities living in Assam

1900. SHRI MANIKRAO HODLYA GAVIT : Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Union Government has collected
information regarding the number of minorities living in
Assam at present;

(b) if so, the details thereof;

(c) the number of minorities including Buddhists,
Christians and Muslims as well as Hindus, population in
1971; and

(d) the extent to which the population of minorities have
increased/decreased by 1971 or onward?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI) : (a) No, Sir.

(b) Question does not arise.

(c)and (d) The number of minorities including Buddhists,
Christians, Muslims as well as Hindus population as per
1971 and 1991 Censuses alongwith percentage variations
between 1971-1991 for Assam are given below:

Name of Religion Population Percentage
Variation
1971 Census 1991 Census 1971-1991

1 2 : 3 4
Total Population 14,625,152 22,414,322 +53.26
Hindus 10,604,618 15,047,293 +41.89
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1 2 3 4

Muslims 3,592,124 6,373,204 +77.42

Christians 381,010 744,367 +95.37

Sikhs 11,920 16,492 +38.36

Buddhists 22,566 64,008 +183.66

Jains 12,914 20,645 +59.87
Wages to the Unemployed

1801. SHRI SAMIK LAHIRI: Willthe Minister of LABOUR
be pleased to state:

(a) whetherthe Government are considering to provide
unemployment wages to the unemployed;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF POWER (SHRI P.R.
KUMARAMANGALAM) : (a) to (c) No, Sir. The Government
are not considering provision of unemployment wages to the
unemployed mainly on account of resource constraints.

Rate of items in Super Bazar

1902. SHRI BIZAY SONKAR SHASTRI :
SHRI JANG BAHADUR SINGH PATEL :

Will the Minister of FOOD AND CONSUMER AFFAIRS
be pleased to refer to the reply given to Unstarred Question
No. 2867 dated August 16, 1994 regarding Dual margin of
profit in Super Bazar and state :

(a) whether Super Bazar is not maintaining margin of
profit at 15% on its counter sales;

(b) if so, the reasons for eaming more profit than 15%
and many times more than charged by Kendriya Bhandar/
NCCF on selling items on maximum retail prices through
their counter sales;

(¢) The details of the items being sold at the MRP by the
Super Bazar as compared to those items being sold in
Kendriya Bhandar and the NCCF;

(d) the steps taken to restrict the margin of profit;

(e) whether in reply to Unstarred Question No. 1906 for
March 6, 1997 regarding local purchases;

() whether the instructions issued to the Govemment
Departments have been followed strictly in this regard;
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(g) if not, the reasons for not getting supply orders by
Super Bazar from those Government Departments; and

(h) the action taken or proposed to be taken by the
Government in the matter?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF FOOD AND CONSUMER AFFAIRS
(SARDAR SURJIT SINGH BARNALA) : (a) According to the
information furnished by the Super Bazar, Delhi, the margin
of profit charged by them from Government Departments (as
per reply given to Lok Sabha Unstarred Question No. 2967
dated 16-8-94) related to stationery items only.

(b) to (d) According to the procedure now being followed
by the Super Bazar, Delhi, although their trade margins are
stated to vary between 1% to higher than 15%, but the
average gross margin works out to be 8.5% approximately.
The Super Bazar, Delhi has further streamlined their purchase
procedure, which has helped in bringing down the
procurement prices/costs. This reduction has been passed
on to the consumers through reduction in selling prices. The
details of items being sold at M.R.P. by the Super Bazar,
Kendriya Bhandar and NCCF are not available.

(e) and (f) The Unstarred Question No. 1906 dated
5-3-97 related to local purchase of stationery and other
articles by Government Departments located at Delhi and
outside. All the Government Departments/offices are
expected to follow these instructions regarding purchase of
stationery and other items. The Question was replied by the
Ministry of Personnel, Public Grievances and Pensions and
not by the Ministry of Food and Consumer Aftairs.

(g) and (h) The Government Departments/offices
however have the option to place their purchase orders with
either the Kendriya Bhandar or the Super Bazar or the
National Co-op. Consumers Federation (NCCF).

CGHS Dispensaries running in rented Buildings

1903. SHRI S.S. OWAISI : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state :

(a) the details of CGHS dispensaries running in the
rented buildings in the country, State-wise;

(b) the total amount of rent paid by the Government
during each of the last three years, State-wise;

(c) whether the Government propose to bulid its own
building for running CGHS dispensaries;

(d) ifso, the details thereof and the time by which all the
dispensaries are likely to be shifted in Govemment bulidings;

(e) whether the Govemment have sarmarked fund for
this purpose; and

(f) if so, the details of fund allocated so far, State-wise?
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THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI DALIT
EZHILMALAI) : (a) and (b) The CGHS Dispensaries running
in rented buiidings in Dethi may been seen at Statement-I.
The total amount of rent paid by the Gowt. for these rented
buildings in Delhi during 1995-96, 1996-97 and 1997-98
may be seen at Statement -II.

The information in respect of CGHS outside Delhi is
being collected and would be laid on the Table of the House.

(c) and (d) The CGHS constructs its own buildings in a
phased manner subject to feasibility and availability of
resources.

(e) and (f) Though funds are not allocated separately for
construction of new buildings, the budget allocation is made
separately for capital works on an all-india basis. The
aliocation for capital works includes construction of new
buildings, repair of existing buildings, electrical works in the
existing buildings construction of boundary walls on new
plots purchased by the Government and expenditure on the
watch and ward etc.

Statement-/
CGHS Dispensaries running in rented building
(1)  Subzi Mandi
(2) Karol Bagh
(3) Patel Nagar-I
(4) Pul Bangash
(5) Patel Nagar-li
(6) Shadhara
(7) Rajouri Garden
(8) Shakurbasti
9) GKG.
(10) Ashok Vihar
(11) Tri Nagar
(12) Laxmi Nagar
(13) Gurgaon
(14) Janakpuri-Hl
(15) Vivek Vihar
(16) Sunder Vihar

(17) Yamuna Vihar
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(18) Noida
(19) Rohini

(20) Dilshad Garden

Statement-il
The total amount of rent paid by the Gowt.
during last three years
1995-96 37,89,528/-
1996-97 37,89,528/-
1997-98 37,89,528/-

Introduction of False Witnesses by Police

1904. SHRI JANG BAHADUR SINGH PATEL : Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the attention of the Government has been
drawn to the news-items captioned “Police introduced false
witnesses; Court” appearing in the Times of India' dated
May 14, 1998;

(b) if so, the facts thereof;
(c) the reaction of the Government thereto;

(d) whether the Government propose to ensure that the
police personnel will be dealt with severely for planting false
witnesses, for lodging false cases not supported by legal
evidence/documents merely on the saying of a person of
persons;

(e) if so, the details thereof; and

(f) the details of instructions/guidelines given by the
Govemment in this regard?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI) : (a) to (c) Yes, Sir. A case FIR No. 349/89 w/'s 302/
508/147/148/149/120-B, IPC and 27/54/59 Arms Act was
registered against six persons for the murder of Shri Hari
Chauhan on 23.10.1989. The case was tried in the Court of
Shri K. S. Khurana, Additional Sessions Judge, Dethi. While
acquitting the accused by giving them the benefit of doubt,
the Hon'ble Judge, inter alia, observed thatthe |
Officer had introduced faise witnesses in order to soive the
case. As directed inthe judgement dated 25.4.98, a Vigilance
Enquiry has been instituted against the police officer in
question.

(d) to (f) Departmentallegal action is taken against the
defaulting Investigating Officers (I0s) if it is established that
faise witnesses were planted of false cases were lodged.

Staff briefings/lectures are organised from time to time
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to make the |08 aware of the consequences of planting false
witnesses and lodging false cases. The prosecution branch
also highlights the significance of these aspects during the
scrutiny of cases.

Woelfare Schemes

1905. SHRI T. GOVINDAN : Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Government is planning to declare the
various Weltare Schemes by August 15,1998,

(b) if so, the details thereof; and

(c) the names of schemes already declared in the 50th
Anniversary of independence?

THE MINISTER OF STATE OF THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
MANEKA GANDHI) : (a) Not at this stage.

(b) Does not arise.
(c) Nil.
[Translation]
Increase in Female Foeticide

1906. SHRI MANIBHAI RAMJIBHAI CHAUDHARI :
SHRI JANARDAN PRASAD MISRA :

Will the Minister of HEALTH AND FAMILY WELFARE
- be pleased to state:

| (a) whether the Government deserved a large number
| of cases of female foeticide being increased constantly;

(b) if so, the details thereof,

~ (c)whetherthe Government proposed any action to stop
this practice ;

~ (d)if so, the time likely to be taken by the Govemment
in this regard; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHR! DALIT
EZHILMALAI): (a)and (b) itisknown thatthe strong preference
for Male Pregnancy in India Society often leads to Abortion
of F’""." foetuses. This practice is facilitated by the easy
availability of medical technology for Pre-Natal Sex
Determination. Since these practices are clandestine and
collusive, no authentic or accurate data are available.
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(c) to (e) Under the Pre-Natal Diagnostic Techniques
(Regulation and Prevention of Misuse) Act, 1984, Pre-Natal
Diagnostic Techniques are aliowed only in specified
circumstances, Disclosure of Sex of the Foetus is prohibited
in the Act. Punishments are prescribed for Violation of the
Law. The Act and Rules thereunder have come into force
with effect from 1st January, 1996.

Scavengers in Gujarat

1907. SHRIRATILAL KALIDAS VARMA: Will the Minister
of SOCIAL JUSTICE AND EMPOWERMENT be pieased to
state:

(a) whether a number of representations and
Memoranda regarding harassment, difficulties and demands
of Scavengers have been received;

(b) if so, the details thereof from 1.11.95 till date;
(c) the action taken by the Gowt. thereon; and

(d) the preventive measures taken by the Government
to protect the Scavengers and to concede their demands.

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRIMATIMANEKA GANDHI): (a)to (d)
Representations and Memoranda pointing out cases of
specific harassment, difficulties and demands of the
scavengers as specific to the Safai Karamcharis are to be
investigated under a statutory provision under Section 8
sub-section (1) clause (c) of the National Commission for
Safai Karamcharis Act, 1993. it has also been enjoined upon
the Commission to take suo-moto notice of matters relating
to non-implementation of :

(i) programmes or schemes in respect of any group of
Safai Karamcharis; '

(i) decisions, guidelines orinstructions aimed at mitigating
the hardship of Safai Karamcharis;

(ili) measures for the social and economic upliftment of
Safai Karamcharis;

(iv) the provision of any law in its application to Safai
Karamcharis.

Under Section (8) sub-section (2) of the Act, in discharge
of its functions under Sub section (1) of the above Act, the
Commission shall have the powers to call for information
with respect to any matter specified in that sub-section from
any Government or local, or other authority.

All such representations that relate to problems specific
to Safai Karamcharis which belong to above said category
havebeen sentto National Commission for Safai Karamcharis
for investigation under the provisions of above said Act.
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Expenditure on Heelth Schemes

1908. SHRI AJOY MUKHOPADHYAY: Will the Minister

of HEALTH AND FAMILY WELFARE be pleased to state the
total expenditure incurred by the Government on health
from First Five Year Plan to Eighth Five Year Plan, Plan-
wise?

to Questions 60

THE MINISTER OF STATE OF THE MINISTRY
OF HEALTH AND FAMILY WELFARE (SHRI DAUT
EZHILMALAI) : A statement showing pattern of Plan
Investment of Health, Family Weltare during different
plan periods in public sector (Centre, States and
UTs) as received from the Planning Commission is

enclosed.

Statement

Pattern of Investment on Health, Family Welfare (Plan Outlays) during Different Plan

periods in public sector-Centre, States and UT

(Rs. in Crore)

Sl. No. Period Total Plan Health Family Weltare
Investment (Centre & States)
(Al Dev. Heads) Outlay/Expd. % of 3  Outlay/Expd. % of 3
1 2 3 4 5 6 7
1. First Plan (Actuals) 1960.00 65.20 3.33 0.10 0.01
(1951-56)
2. Second Plan (Actuals) 4672.00 140.80 3.01 5.00 0.11
(1956-61)
3. Third Plan (Actuals) 8576.50 225.90 2.63 24.90 0.29
(1961-66)
4. Annual Plans (Actuals) 6625.40 140.20 2.12 70.40 1.06
(1966-69)
5. Fourth Plan (Actuals) 15778.80 335.50 2.13 278.00 1.76
(1969-74)
6. Fifth Plan (Actuals) 39426.20 760.80 1.93 491.80 1.25
(1974-79)
7. (1979-80) (Actuals) 12176.50 223.10 1.83 118.50 0.97
8. Sixth Plan (Outlay) 97500.00 1821.00 1.87 1010.00 1.04
(1980-85)
Sixth Plan (Actuals) 109291.70 2025.20 1.85 1387.00 1.27
9. Seventh Play (Outlay) 180000.00 3392.90 1.88 3256.30 1.81
(1985-90)
Seventh Plan (Actuals) 218720.60 3688.60 1.69 31 20.86 1.43
10. 1990-91 (Actual) 61518.10 960.80 1.66 784.90 1.26
11. 1991-92 (Actual) 65865.80 1042.20 1.58 866.60 1.30
12. Eighth Plan (Outlay) 434100.00 7582.20 1.75" 6500.00 1.50
(1992-87)

Source: F.R. Division, Planning Commission
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Subsidised Fertilisers

1909. SHRI CHANDRESH PATEL : Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether mixed fertilizer plants in Gujarat and in
other parts of the country are using subsidised fertilisers
such as urea, DAP and MOP efc.;

(b) if so, the details thereof;

(c) whetherthe Governmentintendto curb the practice
of the mixed fertilisers;

(d) if so, the details thereof;
(e) if not, the reasons therefor; and

(f) thedetails of the items of such subsidised fertilisers
used at present and the subsidy given thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (DR. A. K. PATEL): (a) to
(f) Information is being collected and will be laid on the Table
of the House.

[Translation]
Fencing Work

1910. SHR! SUSHIL CHANDRA VARMA : Will the
Minister of HOME AFFAIRS be pleased to state:

(@) the total length of boundary between Pakistan and
Jammu and Kashmir and the length of boundary fenced and
yet to be fenced with barbed wire;

(b) whether the construction of the barbed fence has
reduced the number of infiltration in Jammu and Kashmir
border;

(c) if so, the details thereof,
(d) if not, the reasons therefor; and

/ (e) whether any other economical option is
! available to check the infiltration?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
: ADVANI): (a) to (e) The length of the boundary with Pakistan
In Jammu & Kashmir is about 1000 Kms. Fencing along the
Line of Control is not feasible owing to the rugged nature of
the tgrrain, gaps in it due to rivers, nallahs, and streams and
inability to keep such an obstacle system under continuous
QbSOrvation and domination by fire. Therefore, fencing/flood
lighting of only 180 Kms/195.8 Kms of the Jammu Intemational
order was planned. Work on it began in July, 1995 but due
o heavy and persistent firing by Pakistani troops, the work
had to be stopped. Thereafter, preparations were made to
estant the work but due to Parliamentary and Assembly
elections in Jammu & Kashmir, it was not taken up.
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Resuming the work of fencing in this sector is under
active consideration of the Government. There is no
alternative to some kind of an obstruction system on this
sector to check infiltration. Though permanent fencing has
not been put up so far, there are temporary fencing strands
and flood lighting at sensitive pockets of Jammu border
which have proved extremely effective in checking infiltration/
trans-border crimes on Jammu border.

[English]

Reorganisation of National SC and ST
Finance Corporation of India

1911. SHRI A.C. JOS : Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Government have any plan to
reorganise the National Scheduled Castes and Scheduled

Tribes Finance Corporation of India for giving more
autonomous status to the corporation;

(b) if so, the details thereof; and

(c) the present composition of the corporation?

THE MINISTER OF STATE OF THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
MANEKA GANDH]) : (a) No, Sir.

(b) Does not arise.

(c) Besides CMD, there are official and non-official
directors.

Terrorist Activities
1912. SHRI CHAMAN LAL GUPTA : Will the Minister of
HOME AFFAIRS be pleased to refer to the reply given to
Unstarred Question No 3508 dated August 13, 1997 and
state:
(a) whether the information has since been collected;
(b) if so, the details thereof;

(c) if not, the reasons therefor, and

(d) the details of officials who have been arrested
during 1997 and 1998 on the said charge?

THE MINISTER OF HOME AFFAIRS (SHRI LK.
ADVANI: (a) and (b) No, Sir.

(c) The State Government of Jammu and Kashmir has
been remindedto send the requisite information expeditiously.

(d) The information is being collected and will be laid
on the Table of the House.
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[Translation]

Baking Sugar Through Vacuum System

1913. SHRI AMAR PAL SINGH: Will the Minister of
FOOD AND CONSUMER AFFAIRS be pleased to state:

(a) the norms fixed for according permission to the
Khandsar units located at distant places for baking sugar
through vacuum system by the Govemment;

(b) whether the Government propose to delete this
provision;

(c) if so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL
SINGH YADAV) : (a) to (d) Earlier, the khandsari units were
using open pan process for manufacture of khandsari.
Recently Government of India have decided to allow these
units to use vacuum pan technology in their manufacturing
process.

There is no norm for according permission for adopting
the vacuum pan technology except that such khandsari units
should be located outside the areas reserved for sugar mills.
As this decision has been taken recently no change is being
considered in the policy.

[English]
Drive against use of Non ISI LPG Cylinders

1914. SHRIK.S. RAO : Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether the Government have detected a number
of illegal bottling plants flooding in the market of Delhi with
Non-ISI LPG cylinders recently;

(b) if so, whether a number of consumers have lost
their lives by the use of these cylinders;

(c) if so, the details thereof;

(d) whether any drive has been launched by the
authorities to educate manufacturers, dealers and buyers of
illegal cylinders about the danger posed by the use of these
cytinders; and

(e) if so, the details thereof and the results achieved
thereby?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI SANTOSH
KUMAR GANGWAR) : (a) to (c) No, Sir. At present there are
only three LPG bottling <ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>